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repealing the Presg Objectionable
Matters Act will be includeq among
the Bills that gre going to come be-
fore the House? I should like to
know from the Government the posi-
tion in this regard because We have
to make some preparations, Some
indication should be given as to the
Bills which the Government propose
to bring before the House. Wil the
Leader of the House, Mr. Advani,
enlighten ug on this?

SHRI HARSH DEO MALAVIYA
(Uttar Pradesh): Sir, I would like to
know whether there woulq be ques-
tions admitted during the days for
which the House hag been extended.

MR. DEPUTY CHAIRMAN: There
would be questiong on the 11th April,
1977.
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SHRI S. W, DHABE (Maharashtra):
Mr. Deputy Chairman, Sir, we are
discussing the Railway Budget and
some of the pointg which have been
stated by the Railway Minister in
his speech. I waould like to say, Sir,
something which is stateq in para 20
of the speech that the collective bar-
gaining evolved on the vailwayg over
the yearg hag to be re-activated. It
is further stated:

“It will be my consent endeavour
to seek co-operation of the trade
union machinery in this task. I
will introduce a2 new element of
dynamism in the management-
labour relationship.”

Ag for the work of the trade union
movement, I welcome the statement
bug it hag got many difficulties and
it ig not very clear. The collective
bargaining in the railways is not pos-
: #iblg and has not been made possible
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because there ig a clamour and the
clamour has Dbeen that the trade
union rightg would be restored which
has been generally accepted by the
party in power now. Sir, in the rail~
ways, though it is an industrial under-
taking under the ILO—the Interna-
tional Labour Organisation has accept-
ed it ag an industrial undertaking—
it has been the policy of the govern-
ment not to accept it as an industrial
undertaking, and the Industrial Dis-
putes Act of 1947 has been genied to
the workmen fo raise any dispute
against the railwayg ang the problems
could not go either for adjudication
or for decision. Sir, one of the rea-
sons why the strike hag taken place
is this, A demand which had been
made by George Fernandes on the
last strike of 1974—I would like to
quote hig statement in the presg con-
ference; it appears op the 1st May,
1974, (Hindustan Times) is:

“Mr. Fernandes clarifieg that they
had originally demanded minimum
need based wage, but, as an interim
measure, agreed to accept minimum
pay for a railway worker ag given
to his counterpart in a public under-
taking, But thig demand, he said,
had been totally rejected. Along
with it, the demanq for higher
dearness allowance had also been
thrown up. On the question of bonus,
Fernzndes revealeq that railways
were not included in the termg of
r>ference of the Bonus Review
Committee. Against their demand
for supply of subsidised and ade~
quate quantity of foodgrains
through Railway Departmenta] Stor-
es, the Ministry had only agreed to
make available foodgrains in such
quantities and at prices as locally
available, In certain areas in the
North Eastern Railway an adult gob
only one kilo of rice a month. Apart
from inadequate supply of food-~
grains from public distribution
system, there were only 360 fair«
price shops in 7.000 railway gtations,
The Railway Ministry had also re-
fused, Sir, to accept their demand
to treat railwaymen as industrial
workerg for service conditions and
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for purposeg under the Industrial
Disputes Act.”

Therefore, Fernandes said that these
were the main demands for which
they were going on strike.

Sir, on other three or four demands
which he had made I would only
like to say that it has been the uni-
versal demand of the working class
throughout that bonus should be paid
to all employeeg irrespective
of who is the employer. I am gorry
to say that in the statement first
which has come from the Minister
there is no reference to the import-
ant demand of the railway workmer.
The payment of Bonus Act, 15673
when it was enacted, excluded from
its operation a number of uandert:k-
ings—public undertakingg and alsn

the railways under section 32
1 pm.  of the Act. Sir, the Bonus

Commission which was ap-
pointeq earlier and in pursuance of
“whose recommendationg the Act was
passed, hag stated: “I4 is proper
to construe the concept of bonus
as sharing by workers in the prospe-
rity of the concern in which they are
employed. Thig has also the advantage
that in the case of low-paid workers,
such sharing in prosperity augments
their ‘earnings.”

Sir, two concepts of bonus are
there. As wages are low, the work-
ers are entitled to get 'more money
by way of bonus to augment their
earnings. The second concept ig shar-
ing in the prosperity of the under-
taking, It has been accepted in the
statement made by the Minister that
workers are responsible for more
earnings apart from the Government
policies, that they have worked hard
and their performance is excellent.
If that is the position, are they not
entitled to ask for bonus? Are they
not entitled to ask for a ghare in the
prosperity? I demand Sir, that a
clear statement should come from
the Minister on this important aspect
of this question. -
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The House then adjourned
for lunch at one minute past
one of the clock.

The House reassembled after lunch
at two of the clock, Mr, Deputy
Chairman in the Chair.

SHRI 8. W. DHABE: Amongst
the demands which Mr. Fernandes has
made, who js now occupying the
treasury benches, one is parity with
the wages in the public sector under-
takings and another is that bonus
should be paid to all the workers.
Apart from this, Sir, the manifesto of
the Janta Party, published in “The
Indian Express” of the 11th February
1877 says like this:

“It will be the policy of the
Government angd the party in rela-
tion to the workers to do these
things...... ” h

Sir, I will not reag out all the para-
graphs, but T will read out only para-
graph 6 which reads like this:

“Consistent with the Gandhian
attitude towards labour and indus=-
try, the Janta Party believes that
workers must be treated as part of
the industry, They must not only
receive adequate wages and bonus,
but also be enable to participate
in management and equity. To at-
tain these objectives, the reprcsen-
tatives of workers will be provided
opportunities in schemesg for parti-
cipation in management, etc., etc..”.

Of course, Sir, the question of
equity does not arise in the railway
undertaking. But I thirk the honour-
able Minister hag said in clear terms:
“I will try to introduce a new element
of dynamism in the labour-manage-
ment relations” In view of the com-
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mitment to pay bonus and adequate
wages to the workers, I think this
statement is a very half-hearted
and a halting one, the statement does
not indicate that the workers in the
railways would be paid the same
wages as are paid to the employees in
the public sector undertakings. Today
Sir, in the steel and coal industries,
the workers are paid a wage, a mini-
mum wage of Rs. 425 or so while the
railway employees are paid about
Rs. 200/- or so, a'most half of it.
Therefore, it is high time that the
wage policy was defined, that the
national wage po'icy was clearly en-
unciated and proper norms were fixed
for paying adequate wages to the rail-
way workers. That is why I consi-
der the demand for a  need-based
minimum wage ag an important thing
in the matter of industrial relations
in the country.

The second thing to which the
honourable Minister, who believeg in
dynamism in tl\> labour-management
relations, has referred is the question
of participation in the management
by the workers. This principle of
workers’ participation in the mana-
gement has been accepted as a Direc-
tive Principle in the 42nd Amend-
ment to the Constitution. Though the
ruling party is saying that it wants to
repeal the 42nd Amendment, one of
the things which have been accepted
and enumerated in the  Directive
Principles in the 42nd Amendment is
workers’ participation in manage-
ment. There are two recognised
uniong in this undertaking and the
progress in the matter of workers’
participation in management is, as we
all know, very slow. They should be
members of the Railway Board since
there are different levels of manage-
ment and the workers should be
associated with the management at
various levels. If this is done, the
whole thing will go a long way in
improving the labour-management
relations and a new concept of part-
nership in jndustry will emerge and
strikes may not be necessary at all
Therefore, I consider that this is a
very important aspect and I hove
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that when we meet in the month of
May 1977, a clear-cut policy on thiis
issue of parity in wages and need-
based minimum wage to all the wor-
kers in the railways will be announ-
ced.

SHRI JAGAN NATH BHARDWAJ
(Himachal Pradesh): Workers parti-
cipation also.

SHRI S. W. DHABE: I have al-
ready said that I have already said
that it will go a long way in improv-
ing the operational efficiency of the
railways and will also solve many
problems.

In this connection, Sir, T would like
to say that it will be necessary, 1if
workers' participation in management
is accepted as an article of faith, to
provide training to the workers and
training programmes will have to be
undertaken. To undertake training
programmes with the association of
labour trade unions, I think, wi’l be
a good augury and will go a long way
in improving labour-management re-
lations,

Sir, in the stafément made by the
Minister there is a reference that dis-
missed workers, who went on strike
in 1974, will be reinstated uncondi-
tionally. I welcome this statement.
But it ig not clear what js meant by
this statement. I would like to know
whether it is in accordance with the
decisiong of the High Courts and the
Supreme Court that a worker goes
back to the original post and has
continuity of service and is also enti-
tled to back wages. I think  that
when the Minister has stated that he
will be reinstated he jis entitled to
get back wages from the date of dis-
missal till he is reinstated. But if the
right to strike i3 to be accepted as a
weapon of collective bargaining. 1
fail to understand why only the 1974
strike is taken into consideration. In
fact, there were other strikes before
this. 'There was the loco strike, to
my knowledge, in 1972 and occupa-
tion-wise, railway workers' strikeg in
the year 1973 also. I think that this
benefit should be extended {o them
also, and...
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THE MINISTER OF RAILWAYS
(SHRI MADHU DANDAVATE):
There was one strike in 1948.

SHRI S. W. DHABE: It was a
part of the movement. I am not go-
ing into that, That may be different,
Buf at least the people involved in
the strikes T have just mentioned
should also be reinstated.

I have one more suggestion tg make.

Sir, I hope that in laying down the
policy, the important questions which
arise as the right to strike as a weap-
on of collective bargaining, the parity
in wages, the right to get bonus and,
ag I have already stated, trade urion
right-_that is, the provisions of the
Industrial Disputeg Act, 1947, ghould
apply to railway workmen,—will also
be considered by the Railway
Minister. :

SHRI U. K. LAKSHMANA GO-
WDA (Karnataka): You were tak-
ing an entirely different line six
months ggo.

SHRI S. W. DHABE: I spoke in
the same spirit even then. T opposed
the C.D.S. in party meeting also.

Sir, I will like to mention one or
two local problemg before I sit down.
The Dadar Express from Nagpur to
Dadar takes a long time, starting at
10 p.M. and reaching Dadar in the
afternoon, at about 4 P.M., on the next
day. There is a guggestion and demand
that from Gondia to Bombay there
should be another express train to he
named ag Vidarbha Express which
should reach Bombay at about 9 aA.nM.
for the convenience of the citizeng of
Vidarbha.

Another thing is that the electrifi-
cation programme is halting between
Bhusaval and Durg. There is no
electrification on this line. About
three hundred or four hundred wor-
kers were retrenched. I would re-
quest that this question may be taken
up immediately, so that all the casual
labourers who were thrown out of
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their jobs will get back employment
under the new scheme.

I have one last suggestion to make.
There is only one train connecting
Nagpur and Kolhapur, called the
Maharashtra Express. It takes 30
hours. But there is ng canteen
arrangement on the train. I hope the
Minister will look into this small assi-
gnment on the Maharashtra Express,
making proper catering arrangements
on this train running be.wegzn Nag-
pur and Kolhapur,

With these words, Sir, I thank you
very much for giving me this oppor-
tunity.

MR, DEPUTY CHAIRMAN: Mz,
Ramlal Parikh_

PROF. RAM LAL PARIKH
(Gujarat): Mr. Deputy Chairman,
Sir, I am happy to learn {from

the speech of the hon. Railway
Minister on the Railway Budget there
is an overall improvement in the
performance  of the Railways.
I do not know whether he had eno-
ugh time to go through all these ques-
tions. As we all know, the Railway
Minister ig presenting the budget more
or less prepared by the previous Gov-
ernment and he has yet to present a
new budget. When the Vote on
Account is finished and when g fresh
budget is presented after a few
months, the programmes and the
concern for the working men in the
Raiways as envisaged by Janata Party
are t0 be reflected. In spite of that,
I congratulate the Railway Minister
that he lost no time in taking the
first opportunity for reinstating all
those railway workers who were re-
moved, retrenched and dismissed be-
cause of the railway strike which they
had undertaken for their just de-
mands,

While this is satisfactory, the ques-
tion of providing basic amenities to
the passengers is still a question
whick needs very serious probing znd
consideration. We are increasing the
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speed of the trains. We are intro-
ducing Rajdhani Expresses and
Super-speed Expresses. While this
is all right. I do not think this re-
flects any sense of priority. Let us
find out whether the claim of the
railway administration that there is
adequate facility for drinking water
is true. I am sorry I am unable to
subscribe to this view of the railway
administration that the drinking
water facilities and sanitation have
improved. In fact, this is one of the
problems which has been hanging on
for years now. Since the Railway
Minister has come with g massive
mandate of the people, his hands are
strengthened to resolve scme of these
basic problems, The time has come
to find some way to provide drink-
ing water facilities in the railway
compartments in the running trains.
It is not impossible. It does not
involve that much amount or mecha-
nism by which one should be frigh-
tened.

Sir, I do not think that the level of
sanitation ig very satisfactory as yet.
If we try to enter any of the lava-
tories at the railway stations, we can
never find them clean. Probably
they do not have any water facilities
to flush the lavatories from time to
time. Whatever may be the reason,
the sanitation as a whole has remain-
e¢d poor under the previous Govern-
ment. It would be for the new
Railway Minister now to take up
this problem which is a basic prob-
blem for the Class II passengers. The
claim that the railways have been
punctual was never true even during
the emergency. Today morning, I
travelled from Baroda to New Delhi
by De Luxe which left Baroda yes-
terday evening and which reached
today nearly 40 minutes late. I do
not dispute that there is some im-
provement, but that is not enough to
lead us to a situation where we can
be satisfied and say, that the gitua-
tion does not need any further im-
provement There is need for improve-
ment in terms of sanitation, drinking
water and arrangements for reserva-

[ RAYYA @®ABHA ]

187718 64

tion. No doubt, some anti-soeial ele-
ments have been weeded out, The re-
servations are a little more easier. Bu$
corruption still goes on at big stations,
It will have to be the endeavour of
the Janata Party Government to en-
sure that this corruption in reserva-
tion is totally removed. I am glad that
the Railway Minister, in the limited
budget for four months, has not for-
gotten the welfare of the railway
staff and has provided nearly 19 crores
of rupees for the welfare of the staff.
This indicates the concerned of the
Janata Party Government for the rail.
way staff. Then, Sir, there are some
cases which require an enquiry. Just
as the Railway Minister decided to
reinstate those who had suffered
because of the railway strike, there
are cases where, during the emer-
gency, the previous Government com-
mitted heavy excesses on railway
employees, particularly the tempor-
ary railway workmen in the name of
compulsory sterilisation, 1 have
myself received six such employeeg at
the Ahmedabad workshop who were
forced to accept compulsory sterilisa«
tion. They belong to the minority
community of Muslims. They did not
abide by the compulsion and they
have peen removed from service and
they are still without jobs ang their
condition ig very pitiable. I would,
therefore, request the Railway Minis-
ter to ensure that in respect of those
who have been made the victims of
compulsory gterilisation in the Rail-
way administration undey the orders
of the previous Government, their
condition iy rectified very soon.

Sir, in terms of passenger amenities,
one more thing I woulg like to point
out. Although there are instructions
that prohibition should be striclly
enforced in the railway carriageg and
nobody should be allowed to use
liquor in the railway carriages, on the
28th evening, when 1 was travelling
from Bombay to Baroda in Rajdhani
Express, in coach No. I, seat No. 35,
two persons near my seat were freely
using liquor and nobody could check
them, nobody could tell them and
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nobody could stop them from using
it. T think it is very dangerous that
these rules are allowed to be flouted
50 easily.

Sir, we have been told that the
Fifth Plan has provided Rs. 500
crores for the development fund and
that a number of new projects vould
be undertaken, Obviously the Rail-
way Minister has started his job
only the day before yesterday and
there was not enough time to give
the whole picture. But I would like
to present to him some of the pro-
blems which affect the Gujarat State.
The Gujarat State has heen demand-
ing for years that the railway line
mm the Saurashtra region which is
the meter gauge one should be con-
verted into broad gauge. This has
been accepted by the Railwav ad-
ministration but it has not been im-
plemented. In fact, it has been de-
layed under one or the other pre-
text. The work has started but it
has never reached its completion
even after years, And the Dbottle-
neck at Viramgam is of such a
serious nature that it affects trade
and commerce, it affects the passen-
ger traffic and it creates a lot of in-
convenience, and the Saurashtra re-
gion, therefore, is seriously affected
in its entire development programme.
It remains a neglected area so far
as the railways are concerned. In
the same way, the Gujarat people
have been demanding that there
ought to be some faster trains bet-
ween Ahmedabad and Dethi on the
lines of the Deluxe trains between
Bombay and Delhi passing through
Baroda on the meter gauge section
because it takes 24 hours and passes
through Rajasthan. The Rajasthan
and Gujarat people have been de-
manding that there is a necessity for
faster trains on this track so that
people can travel conveniently by
spending a night and a few hours
during the day time and thus save
one day. Then, Sir, on the question
of introducing faster trains, I wou'd
like to stress one point. That is, we
should not create any type of faci-
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lities or trains or services which are
exclusively for certain classes Take,
for example, the Rajdhani Express.
We have only the air-conditioned 2nd
class and nothing for the ordinary
passengers. Now, this would not be
consistent with the king of policies
that we all want to pursue of having
an egalitarian society with social
justice where all classes, particular-
ly the weaker sections of the people
and the common men have equal ac-
cess to all the services in our coun-
try. So I would plead here that in
trains like thte Rajdhani Express and
other superfast trains while we
create facilities for air-conditioned
class passengers and passengers for
other classes, we must also ensure
that we maintain a certain minimum
accommodation for the ordinary class
passengers who would also like to
avail of such trainsg then they are al-
ready in operation,

The Railway Administration 15 one
which directly comes into contact
with a large masses of the people. The
railway traffic has been rising at the
rate of 6 per cent and this is a very
good rise. It is, therefore, very im-
portant that the Railway Administra-
tion at every level is in close touch
with public men, with representatives
of the people, with Members of Far-
liament and Members of State Legis-
latures and leaders of public opinion
and the Railway Administration
should be continuously in the know of
what is going on in the public mind
in terms of the impact of the Rlailway
Administration, ~ Now, I think, it is
necessary to review the present ar-
rangements of consultation. There is
a large scope to improve it. it is al-
ready there but there is much room
for improvement. The Members of
Parliament particularly have to be
involved more effectively and comnti-
nuously in every consultation machi-
nery at the divisional level, at the
zonal level as well as at the Central
level. I think this is very important
because it is this sector of the Gov-
ernment which, if properly managed,
can bring a lot of satist ‘tion to the
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people, and, it is this very sector,
which, if not adequately looked after,
can create a lot of confrontation with
and dissatisfaction among the people.
Therefore it is of supreme importance
that people through their various
types of representatives are kept in
close consultation with the Railway
Administration particularly in the de-
velopment of various amenities and
services,

I am very happy and I congratulate
the Minister again because he hasg
indicated a surplus of Rs. 26 crores
this year and while this is a good
thing he has also indicated that a
heavy effort would be needed {or re-
paying nearly Rs 477 crores debt to
the revenue and development reserve
furd. This all meang that the Raii-
ways have a big task ahead. People
can very rightly look forward to 2
very progressive and proletarian ad-
ministration from Shri Dandavate,
who is a very eminent public worker
and a devoted socialist and who has
been one with the weaker sections of
the people. It is very fortunate that
Shri Dandavate has taken over such
a vital protfolio and evarybody looks
forward with great hope and expec-
tation from him to revitalise the Rail-
way Administration and make the
railways the Railways of the people.
Thank you,

SHRI KALYAN ROY (West
Bengal): Mr. Deputy Chairman, Sir,
although the baby was produced by
the previous Congress regime, Mr,
Dandavate has presented it before the
House and I expected, on behalf of
the C.P I, that he would at least give
some indication as to the shape of
things to come, some kind of an out-
line of the specific measures which
he is going to undertake to root out
the rot which has crept in in this
mighty institution. I congratulate
him for taking a decision to reinstate
all those who were dismissed or sus-
pended. The basic democratic right
which a worker enjoys in a democratic
country is the right to go on a sirike
and the right to come back to work

[ RAJYA SABHA ]

1977-78 68

after the strike is over. Even that
elementary right was taken away by
Mrs. Gandhi’s Government and the
working class has not forgiven her for

that. But, is Mr. Dandavaie statisfied
that reinstatement is enough? What
about demotions and transiers made

on a mass scale? Is he going to set
that right? Certainly, I do not know -
what he is going to do about it but
what about the untold sufferings of
the victimised employees in the last
three years? Have you all forgottech
them? What about those employees’
children who could not pursue their
education because their fathers lost
their jobs? What about those wives
and daughters—I know soma of these
cases in Asansol in West Bengai—
the hospitals on the ground that their
who c¢ould not get the medicine from
husbands and fathers took part in the
legal strike? And Mr. Dandavate
would agree with me because I also
led a strike in Asansol in West Bengal,
It was a legal and justified strike and
the workers were deliberately, by a
conspiracy hatched by the Govern-
ment and the Railway Board, victi-
mised the workers. The Government
wag itching for a fight against the
working class. There is nc doubt
about it. Emergency started and the
entire military, the CR.P. and the
Border Security Force were mobilised
to erush, the most genuine, legitimate,
legal and justified strike. Is he going
to give somc compensation to those
who lost their jobs, who lost their
lives, who lost their properties, who
were dragged in the midnight from
their quarters before my very eyes?
1 am surprised, and I am glad also,
that some of the Congressmen are
speaking now. Things could have
been avertedq if they had spcken this
in 1974. They remained silent and
colluded with this organised massacre
of the Railway workers. 1 want to
ask Mr, Dandavate what is he going
to do about the two millioa workers
who have been victimised and what
about those who did the excesses, Are
you going to completely forget that?
1 am not in favour of witch-hunting
but what about those officers whao
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took sadistic delight in prosecuting,
day after day, the employees? They
could not dare to talk to the officers.
What are you going to do about those
who were prosecuted for mere collect-
g signatures or collecting subscrip-
tions or putting a simple poster on
the platform? Will you remain silent?
Otherwise, the working class is also
not going to forgive you as they have
not forgiven Mr., Kamlapati 'Tripathi.
And if you do not take any action,
then these officers—because Ministers
come and Ministers go—in the next
opportunity will repeat what they
did in 1974-75. So, I for one, want
that these excesses should be enquired
into and the officers, however high
they are, wherever they are posted,
whatever is their designation, should
be punished and some example is set
so that the darkest period of history
is not repeated.

What about the Railway Board? As
demanded in past, should there not
be the abolition of the organ which
was the creation of the colonial period,
a useless system of the nineteenth
century, the wall between the people
and Parliament and the Reilway Min-
ister, which is the ‘basic source of all
this rot, mess and corruption in the
entire administration? Will that re-
main, as it is untouched as a white
elephant, or after getting the massive
mandate from the people in a demon-
cratic manner, at least now will you
dare to take some action o abolish
it? What is the necessity of it ex-
cepting spending crores of rupees io
keep them happy ang h=arty so that
they can go on ruling in a most
undemocratic manner? Then, what
about certain basic ills which have
been perpetuated by the Railway
Board? I think Mr, Dandavate would
be aware that there are nearly four
lakh casual workers in the Railways.
I am reading from a reply to my
question on 27th August 1973. And
the reply was that there were 3,14,320
casual workers and some of them have
worked for ten years. For ten years
he remains a casual worker. Hund-
reds and thousands of workers remain
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under contract. And is Mr. Dandavate
aware of their wages? The wage
today is even less than what is paid
to an agricultural labour. Will vou
set it right? Will you take certain
decent steps to abolish these medieval
traces in the Railway administration?
Will you make permanent at least
those workers who have completed
one year of service, as is done in
other public sector unlertakings?
Will the railway workers be treated as
industrial workers? These were my
demands. I fought for these demands,
1 went to jail for this and 1 was vic-
timised for this. In regard to taking
a decision on ihe Railway Board, will
Mr. Dandavate act exactly in the same
way as the other Railway Ministers
did? I do not know. I have a fear
that he may be swallowed again by
the Railway Board whose appetite is
unlimited.

SHRI MADHU DANDAVATE: My
appetite will not be spoiled.

SHRI KALYAN ROY: Then, there
is the question of sterilisation. I can-
not forget this. Mr, Deputy Chair-
man, I have this ‘Newsletter’ of Octo-
ber-November, 1976. This is a perio-
dical which is published by the Rail-
way Board covering the Eastern Rail-
way. On page 2, there is a heading
“Family Planning: Special train in-
troduced”. There are no trains for
the backward areas. No faster frains
have been introduced. But a family
planning train has been introduced,
The General Manager of the Eastern
Railway states that they have succeed-
ed in motivating over 30,000 railway-
men to undergo sterilisation. They
issued a circular, They also said that
those who did not undergo sterilisa-
tion would not get promotion and
would not be given other incentives
like quarters and so on. 1 would put
a question to Mr. Dandavate. Now,
we know that 30,000 persons have been
sterilised in the Eastern Railway. Will
it be enquireq into? I would like to
know how many members of the Rail-
way Board undewent sterilisaton.
This would be a very useful informa-
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tion. Even a child of 8§ years was
sterilised by Mr. Bansi Lal’s Govern-
ment. Even a young boy of 12 years
was sterilised in U.P. I would like to
know how many of the General
Managers underwent ster:lisation. Are
they included in this 30,0007 I do not
think anyone of them would have
undergone sterilisation.

SHRI N. H KUMBHARE (Maha-
rashtra): They are all old people,

SHRI KALYAN ROY: After pro-
ducing 13 children, A person would
look old at the age of 30 after pro-
ducing 13 children.

I would like him to have a second
look where excesses have been com-
mitted in the name of sterilisation.
What kind of sterilisation was done to
force the Class III and Class IV
workers?

Then, there is the question of bonus,
Mr. Dandavate said in the other House
bonus as deferred wage. I congratu-
late him for that. But when shall I
get it? The Railway Board did not
allow the Government to pay Rs. 40-50
crores by way of bonus, while they
spent nearly Rs. 2,000 crores to crush
the strike. Will it be paid at all mn
this year? '

What about the apprentices? I
mentioned about the casual workers
who number about 4 lakhs. I menticn-
ed about the contract workers. I
think there are about 12,000
apprentices who have completed their
courses, Will they be made perma-
rent? Will some more will Dbe
appointed? What is the policy?

Then, T would like to take up the
question o wagons, I would not go
into the details. But this ig a proh-
lem which i3 coming up again and
again in this House in the course of
debatec through calling attention
notices and so on. [ would like to
know whether the Government and
the Railway Board have got any po-
licy towards the placing of orders for
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wagons,. The unfortunate fact i3
that the entire wagon industry is
concentrated in the eastern part of
India, Lakhs of workers are engaged
in builc'ng wagons. Wagons are
not buiit only in Jessops or Indian
Standarq Wagons or Braithwaite.
There are also hundreds of small fac-
tories e¢ngaged in this. Before tnhe
Emergency, there have been massi e
lay-offs resulting in unemployment
because of the erratic placement of
orders for wagons, Sometimes back
it was &0,000 and now I think 1t has
gone to 10,000, What is the actual
position? When will this state of
uncertaiuly be over because the Rail-
way Board does not know about this?
They are pressurised this way or that
way. They do not have the proper
directive or proper instructions. I
wanl to know how many thousands
of wagons have been ordereq for.
What is the present position? What is
the directive? Or, will these facto-
ries be closed and this erratic policy
pursued? When the darkest chapter
in the history is over, let the Gov-
ernment come out openly because all
of those wagon dealings were done
secretly, In what manner, I do
not know. Let the Government
come out openly, clearly, categorical-
ly before the House, before the peo-
ple, enunciating their policy in ren-
pect of wagons. I demand this ke-
cause the supply of wagons wags g
mysterious problem.

Do you know what is the position
in coal industry? I think, 36 per
ceny of the freight is coal in Raii-
ways, Ninety million tonnes of coal
are handled by Railways, as far s I
remember, and all of them have suf-
fered vecause of shortage of wagois.
As g result of this, factories were shut
down, So, there is no proper pers-
pective or direction. 1 would Iike
to know whether this direction will
cume Now.

Similarly, regarding this erralic at-
titude towards placement of orders of
axles, wheels and sleepers, you know
that during the emergency, one of

1
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the most important departments of
the Durgapur Steel Plan which was
producing sleepers and wheels, was
closed dawn bhecause the Railway
Board did not place orders for thasze
two itemis and the perpetual cold war
was golng on between the Ministry
of Industry and the Ministry of Rail-
ways. Instead of placing orders on
the puhiic sector plants for axles,
sleepersand wheels, they went abroad,
'paying a higher price and foreign ex-
chiange, uliowing the workers to be
thrown out of job from the public
seclor plants, I want to know cate-
gorically from the new Minister
whether our installed capacity {or
wheels, 1nstalled capacity for sleepers
and inslalled capacity for axles in the
Durgapnr Sieel Plant will be fully
atilised hefore he goes to abroad ior
‘hese itemrs.  Will the steel plants
iet a proper and adequate price which
vas inadequate till today? It is very
unny. On the one hand, the Rnil-
vays deliberately give freight con-
ession for bamboo, for cemen: ard
or other commodities which are uti-
ised for the monopoly section, of a
ery low price, at g low tariff, lesser
1an the cost of transport and on the
ther hend they give a higher price
> the commodities, to the essential
quipment which we buy from the
ee] pilunts. Ip other words, the
asic symyrathy of the Railway Board
rems lo be towards the monopolist
1d tycuens of the country. I would
ke to know whether his imbalance
ouid be set right by the new Minis-
r,

Similarly, about the question of
cidents, in the printed pamphlet
hich was placed yesterday, i.e.
. Review of Accidents of Indian
wernment Railways—1975-76"  on
ge 2 it is written, I quote:

- 'This increaze in accidents was
iue to the after-effects of the
cuntrywide strike by the railway-
nen an(d unsettled conditions of
vorking in the country which had
ffecteg the maintenance of railway
ssets and discipline among the
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railwaymen. During the pericd
April to September 1975 there were
536 train accidents against 446 dur-
ing the corresponding period of the
previoug year.

Wouig Mr, Dandavate own this? Lid
the stiike lead to indiscipline? What
kind of d.scipline has been imposed in
the last twe years? May I ask Mr,
Dandavate: Was it a voluntary one?
1 refuse to accept the allegation that
we were ever indisciplined. Now the
Budget presented by Mr, Dandavate
wanfs to show that the accidenis and
unsettied conditions of working in
the couniry were due to the strike, I
do not konw actually whose Budget
it is. T do not know whose baby it
is. It is definitely not Dandavate's
baby.

SHRI MADHU DANDAVATE: It
is an open secret,

SHR] BHUPESH GUPTA: (West
Beagal): At the moment, they were
illegitimate,

SHRI KALYAN ROY: Yes, res-
ponsibility rests partly on him. He

is right. We both went to jail. Now .
you car easily accuse me. You have
becoma Railway Minister. So com-

pensafe uz. Who is preventing you?
You give us bonus. Who is prevent-
ing you? You give us bonus. Who

i3 prevenling you to give wus the
back wages?  Why have you said
“reinstaled”? Whep reinstating, the
back wages should pe paid whatever
these may be. I see he is keeping
silent and T see a smile opn his face.
Great wnjustice has been done, geeat
wrong has been committed by the
Junta which was ruling here in collu-
sion with another Junta which is rul-
ing in the Railway Board. I accept
that if wrongs are corrected, serious
discipline has to be restored, the
workers who were victimised should
be paid their back wages in full.
You can think about it,
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So, Sir, there must be a new ap-
proach, a new outlook. Lastly, there
are twgo points I want to make. One
is about the uynderground railway in
Calcutta. In reply to all the ques:
tions so far tabled by me and others,
I reuad one question put in 1974:

" “Oveiall upto date progress in  the
tube railways in Calcutta is 3.5 per
cent and the work is scheduled to
be completed by the end of 19879”,
This was said by Shri Mohammad
Shafi Qureshi. In The Statesman, in
he ead of 1974, both Mr, Bhola Sen,
Minister of West Bengal and
Mr, Mukherjee, Manager, Metropoli-
tan Transport Project maintaineq that
“as yet there is no question of not be-
ing able to compfete the undergrcund
projzct by 1979, the target date”. Un-
fotuitately—I have beep to Calcutta—
we have seen nothing but a mountain
of mud coming out of the Maidan
Hardly there hag been any progress.
Wheg will the Project be completad?
Are they serious about it? I think
there is an underground attempt to
sabotage the whole thing. Can he
give any date—99 years, 100 years or
200 years-~-when the 3 per cent ex-
pabsion will increase to at least 4
per cent expansion? All this time
we were trying to get a categorical
reply from Shri Buta Singh or
Shri L. N. Mishra, but we never got
a reply., Now Mr. Dandavate has
come and I definitely think that the
workers should be more enivhused
after they go back to work. So he
can give a categorical assurance— as
Railway Minister he can give a com-
mitment that by such ang such date,
this will be completed. All the old
dates are gone.

Lastly, I shall mention one of the
very basic points which is agitaling
not only the railway workers but also
other werkers: what is the criferion
regarding choosing collective bargain-
ing agencies? I quote, Sir, from The
Statesman of 3rd December, 1973:
“The Union Labour Minister, Mr, L.
N. Mishra said in Calcutta on Sunday
that he attached considerable impor-
tance to the conference in Delhi on
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January 2z, to which he had inv:ited
leaders of the two railwaymen’s fede-
raticns and those of the four contral
trade unmious. He was keen on deve-
loping a norm which would help and
soclve the disputes as sooa g8
possible”. Indian  Railway emplo-
yees number 2.4 million distributed
over 729 categories and he wants to
the multiplicity of unions. Would he
now introduce what he was preaching
and advocating and shouting all along
that there should be a secret ballot
1o choose the type of union which will
get recognition? So¢ long recognition
was left at the mercy of the Congres

Ministers and their stooges. There 15
no doubt about it. So long, recogni-
tion was given not on the thasis of
majority but on the basis whether
one’s allegiance was to the INTUC or
not. That was the oniy criterion.
Even where the workers did not like
this, the union was recognised just
because it happened to belong to the
INTUC, Will this anarchic state of
affairs disappear to continue? Will
he now have the courage to introduce
the ballot system inithe railways so
that multiplicity of unions is avoided,
and will he do it in eonsultation with
the Centre of Indian Trad: Unions?
At least last year ywe found all the
labour legislations have been pusheg,
through without any decency of con-
sultation whatsoever, Nobody knew
about i, not even a whisper about it.
Suddenly wejfound in the House that
a Bill has come, affecting the working
class. Whether the same situation
will continue, whether the same anar-
chic situation will continue, the work-
ing classes want{to know, [«

1877-78

Lastly, before 1 sit down, I can
assure him that so far as the AITUC
is concerned, we will give whole-
hearted co-operation to improve the
efficiency of the railways, whose pro-
ductivity has already gone up. There
is no reservation about it but, at tke
same time, the working class want:
positive answers to the questions o
recognition of secret ballof, paymen
of bonus, reinstatement with bac}
wages and definite steps against thos
officers who committed ;excesses b

, i

5y
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the last three years of the darkest
rule. Thank you, Sir,

DR. RAJAT KUMAR CHAKRA-
BARTI (West Bengal): Mr. Deputly
Chairman, Sir, I would like to take
Just a few minutes to present some
of the cases of my State, West Bengal.

Sir, my prequest to the hon. Rail-
way Minister firstly would be with
regard to the Howrah-Sheakhala
broad gauge line. The Railway
Minister might know that there was a
light| railway which, hag gone into
Liquidation for quite some time now.
Then the Government took a decision
that it should be a broad gauge line
between Howrah and Sheakhala. Buy
unforturately so far nothing has been
done, Very little work has been done
1n this direction to open the Howrah-
Sheakhala line. As the hon. Minister
will know, more than ien or fifteen
lakhs of people come from that side
of Howrah district, and the road con-
dition being so bag and the road
transport being so bad, the people are
over-crowding the bus stops, and so
many accidents occur. Now this line
has to be completed as early as
possible.

My next point is that we were de-
manding a double track between Dum
Dum and Barasat for a long time now.
The survey has been completed. Be-
cause of the single track, untold
suffering has been caused to the

*people who are living in this area, a
vast area from which a large number
of people commute daily to and from
Calcutta. This aspect should be look-
‘ed into and action taken as early as
possible. This, I hope, the hon, Minis-
ter will do.

Sir, I was rather glad to note that
the Railway Minister said in the other
House—it appeared in the paper—
that he wanted to open more railway
tracks in the hinterland. I may re-
mind him that there is one place
known as Balarghat in North Bengal
This area has a very big town but
there is no railway line to approach
this place. We have been fighting for
a long time for having a railway line
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in that area. At the same time 1
understand thatsurvey has been com-
pleted for one or two lines in the
Sunderbans area which is also a
hinterland of West Bengal. I hope the
hon. Minister will also look into that
m order to open more lines in the
backward area or the hinterland area,
Now, {Sir, regarding the metropolitan
tube railway, as my honourable col-
league Mr. Roy has already pointed
out, the way the work is going on, we
do not know whether we will)be able
1o complete it by the end of this cen-
tury or even by the middle of the
next century. The problem connected
with this is that as years go by, be-
cause of the price rise, the cost of
having the project completed goes up.
Already it has probably become
double. It may be ten-fold or twenty-
fold judging by the progress of the
work, which is 25 (per cent, A final
and firm decision must be taken as
early as possible so as to allot more
money for this project. Otherwise, it
will be asjgood as abandoining the
whole project because at the rate at
which the work is progressing, I do
not know whether any Government
will be able to complete this project
even in 50 years of time.

Sir, I share my concern with Mr.
Roy again in the matter of wheel and
axle department of the Durgapur Stee]
Plant. I have visited the plant per-
sonally and I have seen that the wor-
kKers are laid off or rather they are
simply sitting idle because the Rail-
ways are not purchasing wheels and
axles, What they are telling them is
that they will buy so many wheels or
50 many axles and they will assemble
these things in their plant. And again
they are importing such things from
abroad Wby paying huge amount of
money whereas they do not like to pay
even cost price of these wheels and
axles produced at the Durgapur Steel
Plant, who were supplying compleie
assemblies of \wheels and axles which
the Railway Board has discarded. They
say, “No. We are not going to buy
the complete assemblies. Piecemeal
we will buy certain number of wheels
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and certain number of axles fiom
your plant”. This point should be
looked into properly.

About the casual workers or tem-
porary workers, I have also the same
viewpoint, It is surprising that the
people who have been working for the
last 8 to 10 years are even today being
paid Rs, 4 as daily allowance, which
comes to Rs, 120 per month. They
are not being made permanent. They
do not enjoy the facility of provident
fund or gratuity or any other privilege
which a worker should get,;

Sir, it is very good to know that
the honourable Minister has decided
to take back those people who were
retrecheq and they(will be given their
proper places, and so on, Sir, in this
connection, I would like to point out
that many a time we have found out
that because; of the bureaucratic
action, this sort  of things develops
between the Ministry and the working
class. Sir, I would like to put the
question to the new Minister that
whenever (a worker is being retrench-
ed or harassed by the bureaucracy,
what action does he propose to take
to ensure that he is able to get his
grievance redressed? The poor wor-
kerjcannot meet the Minister and can-
not represent his case. He cannot
even go to the court to get his griev-
ance redressed because the man has
nothing to eat, his whole family is
starving, He cannot approach the
Government to have a redressal of his
grievances.

Sir, I would like to quote one
example. Though it is not exactly
connected with the Railway Ministry,
since the full Ministry has yet to be
formed, it is my appeal to the[Gov-
ernment through the Railway Minis-
ter to look into this particular case.
There is one Mr. Haripada Ghosh,
Upper Division Clerk, :who has been
there for 20 years in the Calcutta Port
Trust and who for the last four years
has been responsible for unearthing
under-invoicing and over-invoicing in
thetCaleutta Port Trust which will in-

[ RAJYA SABHA ]

1977-78 8o

volve more than Rs, 3 crores, He
submitted several memoranda to the
Ministry of Shipping and Transport
and he has made an allegation against
the Chairman ang the :C.F.A.O. and
the Ministry has agreed that 80 per
cent of the charges which have been
made by this man, who is alse work-
ing as'the President of the Staft
Union, are substantiated. But, very
unfortunately, the corrupt gentleman,
Mr. D. K. Sen, the officer, has been
given an extension recently for one
year and this poor 'fellow, Mr., Hari-
pada Ghosh, has been suspended from
service and there is an inquiry going
on ex-parte in order to throw him out
of the job.: Sir, the reason why I
mention this point is becaus2 there is
no scope for putting any question on
the Ministry of Shipping and Trans-
port and the poor fellow has probably
been retrenched during ihe last week
so that the family will be starving
next week or week after that, So, this
is the price, this is the thing they get
in return for the service rendered to
the country. There 1is no dialogue
between the worker and the Minister.
What is the procedure? The procedure
is they ‘must approach public repre-
sentatives like MLAs and MPs, When-
ever we write a letter to the Minister,
it should be the duty of the Minister
to enquire from the MLA or the MP
and call for the file to see who is to
blame and whether the man has been
suspended or not. Most of the Minis-
ters depend completely on bureaucracy
and whatever the bureaucracy tiell
them, they take action on the basis of
that and the poor: people have no way
to make his words reach the ear of
the Minister. So, I would appreciate
if the new Government, the new
Ministry will take action, take this
viewpoint whenever such letters are
received from them, from public men
like us, they should also call us and
see what is actually happening'so that
there may be a proper link between
the workmen, the masses and the
Ministers who are always surrounded
by bureaucracy and whatever they put
up in the file there is no other way
for the Minister to know what js
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actually happenning in those cases.
So, 1T hope these cases will be dealt
with properly in future. Sir, I may
sav that that particular Haripada
Ghosh wag called by the iighest
body, the Public Accounty Com-
mittee held on the 15th March, 1975
in the Parliament House. Here he
submitted all the documents and the
PAC categorically assured him that
no repressive measure would be
taken against bim and he would not
be penalised or victimised for com-
ing as witness or coming to the PAC
for giving evidence. But, in spite of
the categorical assurance given by
the PAC. this particular gentleman
not only had been suspended but he
hag been retrenched, probably last
week.

SHRI BHUPESH GUPTA: If that
ig so, it is a gross breach of privi-
lege  You should ask Mr, Ghosh..

DR. RAJAT KUMAR CHAKRA-
BARTI: 1 have submitted a short-
notice question.

SHRI BHUPESH GUPTA: Not here.
We are also here. But to the Chair-
man of the Public Accounts Com-
mittee.

DR. RAJAT KUMAR CHAKRA-
BARTI: Already a letter has been
written to the Chairman, but no ans-
wer has been received from the last
Chairman.

SHRI BHUPESH GUPTA: I would
suggest to you, since you have taken
it up, kindly to write g letter. We
are participantg in the Public Ac-
counts Committee unlike in the Esti-
mates Committee,

DR. RAJAT KUMAR CHAKRA-
BARTI; 1 have simply a suggestion
that the action of the bureaucracy is
such that many times there is no
connection between the actual guffer-
ing people and Ministeg. Ministers
should not put up walls surrounding
them and the only communication
between the Ministers and the public
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or the masseg is tarough the public
representativs like us, MPs, MLAg or
the party people. I am not going to
take up further time. 1 sincerely
hope that so far as my State of West
Bengal is concerned, the views about
the railway lines, the plight of the
Durgapur Stee] Plant, etc, will be
looked into ang appropriate action
taken as early as possible.
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qF | Shri Viswanatha Menon.

SHR] VISWANATHA  MENON
(Kerala): Sir when I gpeak on this
Railway Budget, I fee] the time has
been too short to criticise the Minis-
ter becauge he is new. But certain
things we have to say because
the Railways are not run by
Ministers; they are actually run
by the Railway Board, And almost
all Railway Ministers are prisoners
of the Railway Board. So my hum-
ble request to Mr. Madhu Dandavate
is not to be a prisoner of the Rail-
way Board. Try to make them your
prisoners, Either scrap thig Railway
Board or change their pattern of
working., They are a set of bureau-
crats sitting there and thinking in
the old traditional bureaucratic way
and doing things accordingly. That
is what is always happening. For
example, when he made the state-
ment in the Lok Sabha about rein-
statement of wworkers, the next day
comments of a spokesman of the Rail-
way Board appeared in the papers,
He asked “What workers?” They do
not know anything. So even at the
first stage they are not happy with
this kind of thing. So you must be
very careful. That is what I have
to tel] the hon, Minister on this mat-
ter.
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Then coming to the demands of the
workers, naturally I need not elabo-
rate them. Everybody knows them.
They include the question of bonus.
the question of parity in wages and
so on, The basic point is whether
the new approachh of the Ministry
will be to consider the Railways gs
an 1ndustrial concern, whether the
Industirial Disputes Act will be appli-
cable to the railway workers and
whether they will get the benefits of
other public gector undrtakngs. The
previous Ministers were evading this
basic problem; rather they were op-
posing this demand. My humble sub-
mission 1s that this is the basic ques-
tion on wh.ch he has to take a deci-
sion.

Then sbout the reinstatement of
workers, naturally the reinstatement
order may be there but for months
together these workers will have to
go after the officials the divisional ofli-
cers and so on, So a particular date
must be fixed by which time the
workers must be taken back with
back wages. And in the case of those
people who have suffered, who have
been murdered, who have been killed
by the police in connection with the
railway strike, compensation must

be paid. This is a naturaj corollary
of the action he is thinking of. If he
wants to implement it, the basic

point is that \ie should have the ma-
chinery. And the Railwav Board
being what it is. I do not think it
will be in a position to implement all
these things because their entire ap-
proach is bureaucratic. They treat the
railway worker just like their own
slave, So that attitude must be chang-
ed, I request the hon. Minister to take
a very strong stand on this question.
Ang if he succeeds, well and good, be-
cause even now I have my own doubts
since the bureaucracy in this coun-
try is so powerful, Anyhow, on my
behalf and on hehalf of the Centre
of Indian Trade Unions, I promise
him all eo-operation in this connec-
tion.

Then T come to my State. Natu-
rally we also want certain things, 1
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am coming from the southern most
State and unfortunately in these eiec-
tions, no Janata candidate has been
elected from there. Neither 4 Janata
candidate nor a Marxist candidate
has been elected. So, do rot ignorc
us, You must take 'more interest in
our State. '

SHR1 U, K, LAKSHMANA GOWDA:
Mr. Kalyan Roy will give you assis-
tance.

SHRI VISWANATHA MENON:
But in Keraly neither a Marxist nor
a Janala candidate was elected. So,
do not have any differential treat-
men. Our main point is on the
question of electrifiaction, Kerala
hag got abundant eleciricity and our
Government is prepared to give elec-
tricity cheeply. Why not electrify
that area? This is g very important
point. And the Government of
Kerala, whoever was in power, had
taken up this aititude. The othe:r
point is aboug the Alleppey-Ernaku-
lam railway line. Hre also the Gov-
ernment of Kerala has offered to
give them wooden planks and other
things free. At least tais project
must be taken up. Now I come to
another important line, namely, Teli-
cherry-Mysore line, This is a very
important line connecting the two
States of Kerala and Karnataka, |1
will requeset the new Railway Minis-
ter to take some interest inthig line
also.

Then, in Kerala there is one dis-
trict where there is not even an inch
of railway line, It is the Idikki dis-
trict where we lhave the plantation
belt, We have the Idikki project and
Munnar. My humble suggestion to
the Railway Minister is to provide a
railway line between Alwaye and
Madurai passing through Munnar and
the plantation belt. From the econo-
mic point of view, from the business
point of view and from the travell-
ers’ point of view this will be very
useful and in every respect it will
be a very lucrative line for the Rail-
ways.
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Now 1 come to the difficulties of
ordinary or Janata passengers. It is
only natural that the Janaty Govern-
ment must have some feeling for the
janata passengers. What is their lot?
They have no drinking water, Peo-
ple coming from Kerala have to spend
iwo or three days in the trains.
There is no provision for taking bath
There is no water. Your first con-
cern must be for these people. If
necessary, please scrap this Rajdhani
nonsense. Stop that business. It is
not at all essential. Why should you
bother about Rajdhani? Try to do
something for the second class or
janata passengers. Give them more
facilities and forget the Rajdhani.
Provide drinking water for the second
class passengers in every compart-
ment.

SHRI KALYAN ROY: Why not
have both Rajdhani and Janata?

SHR1 VISWANATHA MENON:
You may be interested in Rajdhani.

SHRI KALYAN ROY: Shri Samar
Mukherjee wants more Rajdhanis.

SHRI VISWANATHA MENON:
Shri Kalyan Roy is more interested in
the Rajdhani because that goes to
Calcutta. I am rot so much interest-
ed in it. My point is preference must
be given to second class passengers.
1f they have money, let them have
Rajdhanis. The other day I wrote a
letter to Mr. Qureshi and I got a reply
from him. It was hig last letter
because soon after that his Govern-
ment lost ip the electiors. T had sug-
gested to him to have some cabins,
like the ladies’ cabins, in the Jayanti
Janata so that the passengers can
lock theiy cabins gnd look after their
luggage. The Minister said: We have
no money. We have to put some fans
which will cost foo much, I ask:
What about air-conditioning in the
Rajdhani? T only wanted some cabins
for the passengers of Jayanti Janata.
Why not do that? Why not previde
drinking water in the second class
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compartments? That ghoulg be your
first concern. After doing that, you
can take interest in XKalyan Roy's
Rajdharis. His party is more interest-
ed in Rajdhanis,

I do not want {o take much of your
time. One other line 1 want to refer
1o is the line between XKuttipuram
and Guruvayoor. The survey for
thig line has already peen done. 1
thirk the work should gtart now.
Shri Kamlapati Tripathi was very
much interested in thig line. I think
the present Minister also will take
interest in this line.

it

st Ao g gEdEr  (vew
YAW) ; WAAT gt wgiEd,
AT IR qA S ¥ s wega
frr 2, 9% Tt § W faa o
FATT T AW FF W ¥ fF oA
WA A1 daT fRogwm oawz g
afft w9t 3w fawT A syer
§% gfedir 3 ¥ A afafaq
FLEFT I A QAT @@ 2 fa
AN w9y A 91 5 A% e
fafaeer 797 33 A=t ca¥ g=<
afefad T 9F a1 So%r ooy
FL S, 190 Fo ofw@dT #3 a9
gn Wl 98 AT fF g0 ag @
faart 7 F aw|, ¥ wwd #@ik-
fomd & @ WE N FfEw 2wy
F AqC WEEF qfEdT T @y
o F A IfFT FEry z@ o oary
& ot dare B gwr AWz ¢ g
g4 # da e g oawe &
g a8 @ # qAe fFar gmr awe
g TET F 91 A 4(F qaq g
FH 911 WF fag a4 o =58
ERRCUEICIEE S|

U F LT 72 faa gea A
FE WA ozewdr ¥ & W=l
§ daasadl W ¥ A A
FIL E ATAL FH gAT &1 T
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BEETER R CICEC LS
arat § #15 qew AG0 g WA FAA
TEr B OFFC ¥ A FE Sy
g @t Ti amat ®1 xz fag &
ERIT | AR AT T HWH FL AL
< faerr wgd, fedy &1 uFAdE
AT T A AF T IARA a1 IZ
gfyg am 7@ &1 I A F g
S ger & wE &) § mwmar g
AT FERT T W= & 29 gAT
g =, SV THRTC N FT GWT | T4T
F Fax Ggwx 79a fafrmg wam gy
Y FET 9T 9T FHA | WL A
¥ FreT Wl 23X A 9T "adr F
w9 g9 g8 Fga & fF Wiy W@a
F wroargw cfEfiz € Saar F-
guar & R FIS FAT A g AT
ag Fq WA A 6 gueqdr ¥ 418
27 §ng 9T qE AN | g8 AT FFT
W € fF w90 aedz g3y fadr
g #IX ug 99 TULHAT F HROT &
¥ FT 2 F omm oam
ger Tt | faAr gqeSEr % 95
qw§e, 98 TEe § sy.fadr g,
AT 9% & TQAM, A AT KT AT
g fFar st o@war g1 oz§ @ed
&1 s sTed fFm ST owwaT &0 WA
oTAT & F% @ A& gy wdariey
F QU TEERT IFT GHT 9T 3
TJAGH F T FA |

aA AR qF FFT GE FE W A
foF sar avef s T1EF & F A wgAw
gt g fF Sar ¥ A ¥ @ agi
9ge ¥ &9 WGl &1 WW qAd &
ST & & AT § TF & AT § )
g7 T 240 F1 uAlmaT AT &
®, ¥ F@a@ g 4 osom T fay
IHF o | TFAT H® WEEF
gfagrt 3% & fa9 W9 =@ S
¥ | oo ast arq o wET 7 oeAr
F 7@ W § 98 98 § v Fwa
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# &1 wlax 7 3Twe {T@on
fa3, wgfyma afasw frg gec &
3T ZV | IqF AT |AF FHATCAT
# feat #1 2@% %1 q@ FAr &
AR fawag & fr a9 3@ /&t &
Faaifeat w1 fawmm  gmd w1F
AT FFKT § FT 99 93 7 IAqW
¥ qFd g1 GhT, 3AF THC F Fq4T
w1 gfaard fegar afv 1 gw I
g f& wqaifeat w1 sfeq s ar
9 § F9 g FU K7 1 FrA 77
¥ A 77 & §ar & 37 faeaw
g g FAFG gl WIEFA ¥ FH
FW AT M AT AT WAA 2
3 IR QU HIA F FAH FA |

a3 frg sqar ® A glrarg
T A G FT W A X ogwaAdm
g 7 wit sfewes F7 qard <
& # wig wfearg agf @it 1 e
N & aafgrat & (a7 39 ghaar a5
WO @A I WTEF G AIG
aq ¢ fF wgh wed FArg, dfeoe
FE AR 93 FAr9, T A9 FAG
g HIW A AL AN 4 FAIT HY
gar #T fawn wed Farg A gheoes
FC W qg AT F39 F
wq qqr gar g ar wasfews &y
& A @A A RIS HTAEF (T
AL B ZA 5AFT AALTT F GFT
g1 38 A # glaar ¥ fad
qg #wAas gl § F 37 Jrd ar
N AA oF AT aGgEx J
entq #Atwigg fear fF gw wiagt
§ 4305 @@ & Tdad A1 AT
IqAsy A FU TEF )

Aaq, § Faaq wafas & WA
# & T Agr w8 Wr g1 ar
ag War g 5 @A wSee #E
#T FIE ArEwHAT gl g1 3@ A
TN FFAT AT ANEg WL {FHE
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w4 A g 2 A oA

SET § wEr = fear S

=TT

SHRI KALYAN RAO: What akout

saloons for high officers?

SHRI VIRENDRA
SAKHALECHA: No
saloons now.

qf @ A 9T A AqTeEd glar @
fr o A 9T WA AT A awerer
FIS 9T ZaA FL H &, AfFT
WE F S oag wfawerr § ar St
[T AT F IR & IAR T FA
% fag &7 7 mrawFar @dr T
§ wwear § B oo A afefeafaa
& wqaras @@ F ATeAw §oanar
FIA BT AE@LIFAT AG g G-
q1g FHaT ®13qwsy & 9@ glrama
afgswtiat &1 @ & ardr =R )
A FEAWFAT 59 oqiq A g F
dF0E FAE & Arfadl A glaang
TN & fau g Y T ¥ w1l
frar s =ifgm @ik ST wfuw
¥ mfus gfud sarT & oy =fgg
# guaar § & =% fao oo
ST T FIR FET dSag fRAT
IMT AR |

o W W & weex ag faafy oo

g fF @ edl F FAT A F ATAT
F@ &1 & gAHaT § R s e
F fesal & e d37 & fqg sg
fog oy ar F fwdr o foafy &
IY) T |JIT § OEH AT BT
9T AE@T FET THR A DL |
5 AT AEA HYAT TA @I F
ST Agr dAmgal g1 dfF fesAl &
7Ry g Tg At 8, zafag
T WA F OIUT ATE@T FLA 5
QT grg § w&ww g 91T FY g fR
arry & fesal & mae dsw & fag

KUMAR |

question of
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e faar AT wfge ) sEr a3 W
fag zymi § ¥ & fesai & «oy
F1 wg 7Agr foadr g, F|i 9X AR
3F 9@ S AT AT | qIOS
FA & QAT F FT T 4 A
fesat & g fwwr @&, Tasr waE
frar ST =R )

IUgETafa oY, ¥8 geF @ ufaww
qIEAT H1 [T AT G497 & qE€q7 &1 A
T4 a1d FT waWd grm w3 | f-
T T w4 F faw et wfzard
HT FTRAT FCAT I8aT & HIT 39 &8
# W@l % o] fFaar g g
AT ¢ FE § W 97 WRMER
FATEHAT AT AR AU FgOary | f*
UG § ST AR Y g 17 97,
FH AT T2 THL HT ST AL @
T ar & #r fowaa w9 grer ot
g | TG H FIS 919 BT gy %!
Y | HAT feeet ¥ AZHITATE T &Y
ar faawa 4@ fawar ar,  afEw
FAT 10 T KT AE AW F 2{qT T
drz faw 74 & 1 3@ oIF &
feafy sa@ e & | R awarg &
TH SFTL F WEETX ] §HA A%
FT fear w7 | gET I HET S
=4 faam § oofy a7 wg § ) § ;e
FATE FF § 30 a AY eare 3 A1 3ar
FU | UTT ATIAFAT 5T 91T 30 @
fF T & v WA AT FLH
F¥eE AT 4 Gfew & forg orey, fastefy
I 770 gaug Juaey $UE 9

THY oaaEr ggi 9% fow WE
FATT & AT9 AT FET AT @Y & | §2X
TS qreAT FY AT AGT 9 FATZET !
g WrEgr wr 7 fF oAy WeT aw
AT FT AT AT FTIFT H FEAT
QAT | AR w9 9 3@ femm ®
S @E SAfaAErgs & 1| g o
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[+t & x wATT TEF AT

FZT SA7aT & 5 a3 FY FUY T ) g7 FTIO

F% &dT § A IT ET HAIRAT &
HHT JF 1S FH g fFATEIE ) A
1Y T F HIGHT €17 7T I FT AT
feqrar szar § 1 wT  fomwn-
SwA FAma # fwe A garfye
g weg w3 &7 faatow e mar a
gg v F T urfE Ggrax @i
#1 AfaFs g ufas  grad gm0
WO, FF qZ EATE AW AT T 4
famer w3 & 1 ;A o wew WA
& wRy mfggi st aga wH g
¥ =mgar z {5 wgwarate § s@Er
qF J AZT FA1E T1T WL A
7T fgamge 1 9y @ gra e frar
W7 | wew W3W W nwiyFw  wrn o
Wz AT AZA &1 IT FT OF(E
TS H A FT WTIWFAT & | HHIT-
FE ¥ JUEFTAF T ATSA & AT
as QU Agt fFar mar g 0 ==
IFTT ¥ WFRSIAE , FAFAT, WHATT
¥ FAFE FIA gO Isora, wara, A,
FIA FHT @ A fAFaT 17 99
Fr v, afw7 3w ax £ A gwT
wed WRW ¥ gEmwd & gfie & ag
gfaag g & s, HETAT,
TEIRIA AR ATAYL FT AT AT
FARE g AR AfFATE A & Ay
UAT-ATAT & TF | ST AT AHY
aF zm ogfte & @& gwT 1 WA
g @ R ¥ Aet gm oA e
WY, Hew wIW H FEgfadm &St
FAT &, GIA FT S 2159 FATH 8,
St omrfeattadi & sery § SEr 9gd
feat & ag wivar s wr g froagl
¥ TR F1 wAge Ay s, afed
Tg ®W W 9F [T A& gEl |
fafas 7= o #T ATTATEA FFT AR
T, AFFT ;ST aF ST FT QA AG! AT

T TWE I R AT A ®
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TET  IA TAAG BT &, FEAY
FT FIE F 1909 S qF A TAIL AT
3T Y ¥ ) ey ¥ 185 fEeE-
HeT T FAFAA AT F @ o ar
ag @t &t fres gu saw: 2, fadw-
w7 ¥ Sgi 60 @@ w;rfgerfagr
Fr mrErdr g, SEET 3IW A
T AT § I T FIT FHAgEA
T & | mrar 2 fF AT A &
T 3q a7 F1 qrafawar € Jrar |
TN WY 3 A F weET A€ qAEAT Y
e # S gy fwAT ar &, S¥
g FT WH ATTAA graT & | TEH
St oF 9t 7 faw #1F grawe 9@
fFar mar & 1 98 @ gUAT qUR
frar gor age g ofFm  faT sy
TAFT QEAUFAFA  FIT gAY IA
TH AT T 1T EATA o9 FIT 789 q39
F faar 75 99 ArTAT F#7 s FqEIT FA
FTo9qm@ FI |

TF AT A F W § W
WHITT FTAT TeAT § AIX a8 § 79
F AR A | WA qF AL FT A AH
TaM W1 § 9E A9 F AV AR A
far srar 2, afvafog frar ST |
IgF FEOT AT@ET F G wgfagT
F  GTHAT FT qSAT B | FaAF
. 7Y IR & feeAT A € ) 9w
TR ST FIF F a1 F A rzfma
F O ¥ 7 wgfaad § 9% g7
A ) e ¥ AL I FT W Sedl
g T & ;T 98 fasdis ® °7 w7 37
T2 Y WA g 99 a% % SR
YagmErAasrsry | =9 foo e
T F AT W A9dT FV ATIEFATHY
Fr &F WHER §  wfd 7%
T gHTT FT afcaas fFar s #@ix
zax fau v fear smAT =rfew

TF AT AT, S F 95 F I FaAT
¥ oggEar Y g A & =g oA
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qEr A FEHI AW I AT FHfAA
FGT | Y FEemfa faoer S §
femt #1 Yo" & WY [ S 1
F qU s fFar 1 qF g s
g o+t Jead I o 2= #1 Sieage
Y FT W™ wGr 1 3 A fgelr &
augE WE | [Wa & Tl wiuwm
9 fgl ¥ g, T gfte & smw
FAT |

JUENTRT AEET, 9% & AAF
Fafeat & o f g2 W@a ¥ wwafua
g | JfeT S gegag & fF ag
a9 H OF Ay g gy faedr & |
T gw 4 G99 &0 @ ghaen
v o gEAr €, FA FAT gy fwAv
T AT 2, TA AT F S T AT
ST =ifge | GES FY F4r wfsarear
g =i @1 ofEds w7 a9 g, T
faq I gfufqat wEe ooy 1 s
TN FAT | AU @ g o AR
WY &A1 Y Y WEIEAT § )

THT TR FHATICAT & TR
& ar A uF fafeaq suaen a1 9
Afgy | g G-I WUAT 9%
ggay g fr FAur wuw geHmE &
IR ¥, 9 SR HR YgEa ¥ Fe
FEA AT AN &, I FAOH FT A
gaars  Agl g, TeE g gas
AW &1 wEET fREar g 1 w9
gaE ¢ 5 W 7 e # 9 d,
giadsr & a1 7 59 gFR F fAfeag
JUTAT &7 & 9, el fF ;v
FHETT &I 3F TFR ¥ afafaams
frer &% 1 F0ifF g€t WS F5
TET  ergedT qE 8 39 FIW qH AT
o ¥ A TH 9N & P
) W g 97 g gwi a
T AR AE FW FEA AT F HIS AT
agr fam qmar &
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G w1 gfan e & fag
FaT mawE & AT wen @ fF ug
A G WRTA 81T § 39 & T4,
TS & AR, AT F A=Y, Al ZHH
ged 3T ST ar T FEr 99T 99-
T gL qFAT & | gH AfFe s A
gfaard a1, 95 [E AT I
39 3Y &1 AT GF & HIT TG AL
ag FZT F FEEEHAT Ty g fw
AR 918 T8 g & | AT @ar ¥
ZH AT @9 ¢ T34 Agl TS g
g, afwe e & gl wg agr a9 )
Ffz  Z| A< AT S Qg e
qIfd AT § U9 IUdey FL GHA
g 99 FL %4 § A I 0 # F
FE F AL T TH g

R R o i A
gfedimr & AR 3T q foewes 1
TF FT AT T KA & @I & A&
FH FT F IT qQ F) A AT A
% TvaT AT HFUS FATH & TEVI &
qfauTg Sudey FF & HET AGT |
5w & arg & o fadew qEE
FET §

MR. DEPUTY CHAIRMAN. Now,
Shri G, Lakshmanan,

SHRI OM MEHTA (Jammu and
Kashm.r): Sir vyou have to cal] one
Member from that side. You conse-
cutively called three Members.

SHRI G. LAKSHMANAN (Tamil
Nadu): 1 belong to the Opposition,

[The Vice-Chairman (Shri Ranbir
Singh) in the Chair]

Mr, Vice-Chairman, Sir, before 1
commence my small speech on the
Railway Budget, I woulq like to sa-
lute the great Indian people for re-
storing a self-respecting way of life
in this couniry to themselves. Yiu
all know, Sir, that no citizen could
live in this country, at least for the
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past two years with self-respect. And
the Indian people the most cultured,
civilized and ancient people of the
world, have restored that self-res-
pecting way of life to themselves pot
throughh bullets but through ballots,
Therefore, I salule those great Indian
people for this non-violent revolution
which they have hrought about
through the ballyt paper. Sir, how
was the self-respect of a citizen of
this country affecteq because of two
years of emergency? No officer, whe-
ther he ig in the Railway administra-
tion or in any other department could
come to the office in the m~orning with
a belief that he would go back as
a government gervant.

SHRI KALP NATH RAI (Uttar
Pradesh): Are you speaking on the
Railway Budget?

SHRI G. LAKSHMANAN: Yes, 1
am speaking on the Railways, I am
speaking about you also. 1 am speak-
ing on the railways, ang all the atro-
cities vou have committed have also
to be spoken of so that you can re-
fine yourself, you can correct your-
self. That ig why, I am helping you.

Sir, 1 was saying that the self-
respect of the citizeng of this country
has been gaffected because of this
emergency, A railway employee
will come to the office in the morning
telling his wife and children that he
would get some money from his office
to look after them. And when he
comes to the office he is given a
paper saying, ‘you are compulsorily
retired you are considered to be a
dead-wood and that vour services
are no more required.” There is no
charge-sheet ang no intimation that
he would be removed from service,
even at the age of 50, when he has a
ot of responsibilities to discharge to
the family and to the nation. He
would have had hig son or daughter
in a medical college or an engineer-
ing college or an arts college, He
goeg back to his house in the svening
and tells his wife that everyone of
them hag to be on the streets. Like-
wise in the Railways, thousands of
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employees have been compulsorily re-
tired. I would, therefore, request
the hon. Railway Minister to rein-
state all those employees who have
been compulsorily retired at the fag
end of their service, having put in 30
or 35 yearg of unblemisheq service,
having served not only the Indian
Government but also the foreign
government loyally, Ang those citi-
zens have been made by the previous
Government o live a life without
self-respect. And why do I say *hat
they could not have a life of self-
respect? Because, ag soon as they are
retired, they have no other go but to
beg for money from other employees.
Therefore, they have lost their self-
respect. That self-respect musy be
restored to all the employees, not only
the railway employees but glsg the
Government employeeg and the in-
dustrial workers who have been dis-
charged or dismissed by the capitalists
or the Government or the public sec-
tor undertakings. Sir, here I would
like to make a special request to our
hon, Railway Minister to see that all
those people who have been compul-
sorily retired after the declaration of
emergency are reinstated uncondition-
ally with a regret for the action taken
by the previous Government gnd that,
I think, our hon. Railway Minister
would do.

Sir, I want to say annther
thing. 1 said: They were not able
to lead a life of gelf-respect. I said
this because a lat of money which
is due to the railway employees was
deducted in the name of impounding
of dearnesg allowance. The amount
is about Rs. 1300 or Rs, 1400 crores.
Since such a large amount was im-
pounded, g railway employee was not
able to make both ‘ends meet. ‘The
Government at that time had stated
thay because it increaseg the infla-
tionary trends in the country, there-
fore they were stopping the payment
of dearnesg gllowance. But, what is
the situation prevailing for the past
one or two years? The prices have
increased by 15 per cent. Therefore,
their view that because of the grant
of dearness allowance the priceg have
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increased, is not correct. The fact is
thaty their policieg have faded. No
decent Government would have asked
for the extefision of the period for
the impounding of dearness allow=
ance, gs the Government did last
year. The Government thought that
if the -dearness allowanée wag hot
paid to the employees, the pricea
would fall and inflationary trends
would be curtailegq but those things
have not taken place and instead the
‘prices have incréased by 15 per cent.
No decent Government coulg have
:asked for any extension of the period
in respect of the impounding of dear-
ness allowance or compulsory deposit.
Therefore, what that Government did
not do, this Government, the Janata
Government must immediately honour,
My gpecial request to the Railway
Minister is that ap Ordinance should
be issued today to the effect that from
1st April compulsory .deposit and
dearness allowance ghall not be de=
ducted from the salaries of employees.
Of course, the amount galready im-
pounded can be returned according to
the provisions of the Act. I would
like the Government to state that no
compulsory deposit in respect of
dearnesg allowance would be deduct-
ed from the salary dque on 1st April
1977. An Ordinance to thig effect
should be issued. That is my request.

Bir, as far as the railway employees
are concerned, you all know that they
have been co-operating with the Gov-
ernment and the railway industry is
the most efficient industry in  our
country, rather in the whole of Asia,
but the people involved in that indus-
try were called anti-nationa] crimi-
nalg ang they were all victimized for
a pational struggle, a trade union
struggle. I am very happy on the
announcement made by our hon. Rail-
‘way Minister to the effect thay all
these employees would be reinstated.
Mr. Railway Minister, you must tell
all those railway employeeg who have
dismissed that the accusations made
againsy them by the former Govern-
ment, namely, that they were crimi-~
nals or anti-national elements, are
regretted by the Government of India
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which hag now taken charge, You
must also reinstate all those people
with full pay and all that. :

Sir, so far as the Indian'working
class is concerned, it is the most effi-
cient working clasg or €lge our country
would not have improved go much.
The railways have improveq like
anything. -

Then, Sir, T woulg like to refer to
the catering services on the railways.

(Time bell rings)

THE  VICE-CHAIRMAN (SHRI
RANBIR SINGH): Please try to
wing up. )

SHRI G, LAKSHMANAN. The
catering serviceg employ a vast man-
power on the railways. The Miabhoy
Commission had recommended that
all those people who had completed
240 days of work on such establish-
ments must be paid the galary of a
clasg 4 employee.

(Time bel]l rings)

THE VICE-CHAIRMAN (SHRI
RANBIR SINGH): Please try to wind
up.

SHRI G. LAKSHMANAN: Sir, the
Deputy Chairman was good enough to
permit the hon. Members to speak.
There gre no speakers on the other
side. '

THE VICE-CHAIRMAN (SHRI
RANBIR SINGH): There are many,
my friend.

SHRI G. LAKSHMANAN: All right,
I will obey you.

SHRI KALP NATH RAIL: You
should speak on railways.

SHRI G. LAKSHMANAN: I cannot
exclude you and 3ll the atrocities
that were committed by you in these
two years which will be ringing in
your ears and we will be exposing you
in this one year, which has been in-
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augurated by the President of India.
That will continue. (Interruptions).
1t is a very good fight. It is a demo-
cratic fight ang I cannot exclude you.

THE VICE-CHAIRMAN (SHRI
RANBIR SINGH): Pleage wing up.

SHRI G. LAKSHMANAN. I thank
you for the opportunity you have
given me. If I hag some more time,
I would have posed some more pro-
blems,

SHRI MULKA GOVINDA REDDY
(Karnataka): Mr. Vice-Chairman, Sir,
1 congratulate the Janty; Government
and 1 congratulate my gooq friend,
the Railway Minister, Shri Madhu
Dandavate. I am glad that he has
appreciateq that there has been all
round improvement in the Railways
during the past years and in his
speech he stated: “There has been
general appreciation of the unprece-
denteg improvement in the railway
working”. I am glad that the Rail-
way Minister in his speach also stated:
“All the Railway employeeg who were
either suspended or dismissed a3 a
sequel to their participation in the
Railway strike in 1974, will be rein-
stated unconditionally.” Thig is a very
bold decision and I am glad that he
also stated that this will be imple-
mented within six weeks ang their
seniority will be restored and there
will be no break of service in their
case gnd their service will be counted.
I woulg also urge that he should agree
to the request made that they should
also get their past pay for the period
during which they remaineq suspend-
ed or dismissed.

Mr. Vice-Chairman, there ghould
be proper cordial ang good industrial
relation between the employees and
the Railway management. Not only
should the employees he considered
ag employees but glso as partners in
the Railways. Only then they will
give of their best to improve the
Railwayg to bring about an all-round
improvement in its working.
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1 woulg also urge that.the Railway
zones ghould be reorganised. They
have become too unwieldy. There
should be one more Railway zone
comprising the former Mysore State
and the new areag that have been
added to Mysore, thag is, Karnataka.
Mysore had its own Railway, Mysore
Railway, and most of the employees,
when the Railways were integrated
with the Indian Railways, were not
given their due share in promotions
etc. Their claims ghould alsg be
lookeq into.

Mr, Vice-Chairman, in order to im-
prove the working of the Railways,.
in order to speed up the traffic, both
passenger and goods, the present
metre gauge system should be con-
verted into broad-gauge in a phased
manner. The work already gtarted
on conversion intg broad gauge should

be speeded up, for example, the
Guntakal-Bangalore line. It should
be completed at the earliest. The

Hospet-Hubli-Miraj lire shoulg also
be completed at the earliest. Then,
there is a demand from the State
Government that the Bangalore-
Mysore Railway line should be con-
verted intp broad gauge. I would also
urge that there should pbe more gnd
more of dieselisation ang electrifica-
tion. With this, we can gsee a lot of
improvement in the working of the
Railways.

I am glag that the Minister stated
in his gpeech that they are consider-
ing the question of having a Konkan
Railway. We wil] extend all support
to him if he constructs this railway
line from Bombay to Goa ang to Ban-
galore. It is g very badly neglected
area, There are no proper communi-
cations. And this railway line will
fulfil the requirement of this area.
Sir, gome suryeys have already been
made in regard to the Chitradurga-

Royadurga line. Work shoulgq be
undertaken on thig line. Now, these
are two dead points. If these two

points are joined together, there will
be a lot of improvement in the move-
ment of goods and in the running of
traing between Andhra and Karna-
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taka. The State Government has
been urging that Karwar which is
going to be a very important port
should be connected by rail. I would
urge that Karwar and Hubli should
be linked by rail.

Members have already saig that
proper amenitieg are still wanting,
particularly for the second class pas-
sengers. Though there ig some im-
provement in regard to cleanliness in
the trains and at the railway stations,
thig is not adequate. The Minister
hag gtated that there is some improve-
ment in the railway catering. This
is far from true, The railway cater-
ing hag not a! all improved. Some
steps should be taken to see that pro-
per food is served to the passengers
in the trains and at the various sta-
tions., The catering committees should
be revived. National, zonal and divi-
sional committeeg shoulg be corstitut-
ed to supervise catering in the rail-
wayg and to see that proper food is
served to the passengers. There were
ang there are consultative coinmit-
teeg at the national, zonal ang divi-
siona] levels. They shoulg also be
reconstituted go that the people and
their representatives feel that they
are consulted and they are involved
in the management of the Railways
and in regard to the provision of ser-
vices to the business people for move-
ment of foodgraing and so on. These
are very important things which
should be immediately attendeqg to.

The Railway Board and the Ministry
had taken a decision to locate the
wheelg and axleg plant at Yelahanka
near Bangalore. This decision was
taken nearly two years back and this
wag announced on the floor of the
House. But no steps have been
taken in the direction of implement-
ing this decision. Thig is very neces-
sary. I heard some rumour. I do not
believe in rumours. But it hag been
saig that the Railway Board is think-
ing of shifting thig plant from Yela-
hanka near Bangalore to some other
area. I am gure the hon. Minister
would look into thig and start imple-
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menting this decision which the Gov-
ernment had taken sometime back.

Lastly, I woulq like to say some-
thing about punctuality in the running
of trains. In his gpeech, the hon.
Minister has stated that it i now
nearly 90 per cent. It is true that
there has been gome improvement in
the runring of trains. But there is
no explanation forthcoming why
traing are delayed even at the start-
ing point. I can understang if there
ig delay on the way. The question of
starting the traing at the scheduled
time from the gtarting point should
be looked into ang there should be
no reason or explanation given why
trains could not be gtarteq at the
scheduled time from the gtarting
point. ~

We wish the hon. Ministey well, He
hag taken charge only recently. He
hag not been able to gevote much time
in preparing the fufure plap for the
development of Railways. The Rail-
wayg are the higgest undertaking in
the country. If there is all-round
improvement in the Railways, there
will be improvement in the national
economy as a whole.

SHRI V. V. SWAMINATHAN
(Tamil Nadu): Mr. Vice-Chairman,
Sir, T welcome the Budget because it
is surplus, without raisirg the rates
of freight and fares of the passengers.
But thig Budget is said to be a short
one, for the first four monthg and you
would come again to this House with
a subsequent Budget. I woulq re-
quest the hon. Minister, Prof, Danda-
vate, to give an assurance that even
in the subsequent Budget there will
be ng rise in fareg of at least second
class passengers. One of the hon.
Members said that mostly the passen-
gerg travel by gecond class, whereas
I would like to add that the major
portion of the railway income is only
from gecond class passengers ang yet
the convenience of the second class
passengers is not adequately looked
after in proportion to the income con-
tributeq by the second class passen-
gers. I congratulate the Minister,
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Prof. Dandavate, and pay tribute by
joining along with other colleagues in
thig House for having boldly rein-
stating  all the employees gack-
ed in 1974 strike, unconditionally,
that too within six weeks, with-
out any loss of promotion or
break in gervice. Also I have to
thank the hon. Minister because in
the other House he gave an explana-
tion about bonus. He said that bonus
is a deferred payment and not an ex-
gratia payment. As law stands to-
day, as far ag the railway employees
are concerned, industria] laws are not
applicable to them. The railway in-
dustry is called a departmental un-
dertaking. Neither ig it called a
public undertaking, nor an industry.
There are differences of opinion
among varioug high courts. I expect,
at least during the Janata regime the
hon, Minister, Prof, Dandavate, would
make it clear in urequivocal terms
either by bringing in amendments to
existing lawg or new legislation that
the railway department would be
considered as industry or the indus-
trial lawg would be made applicable
to the railway employees thereby en-
abling them to get bonus. I am glad
that the Minister has to take concrete
steps to see that the participation of
labourers is extended to the service
ang commercial organisationg and as
an experimental measure, he has in-
troduced selection committes in impor-
tant cities like Mardas, Bombay and
Delhi. 1t is gaid that @ sum of Rs. 10
crores had been allotted for the deve-
lopment of underground tube ratlways
in metropolitan cities of Bombay,
Madrag and Calcutta. But Mr. Kalyan
Roy said, ag far ag Madras ig concern-
ed like Calcutta we do not find any
visible sign or improvement in
this respect. Additional efforts will
have o be made to improve the posi-
tion in those areas. In your gpeech
you mentioneg that important termi-
nalg like Delhi, Bombay, Calcutta and
Madras are now reaching the satura-
tion limit buy as far as Madras is
concerned, I must say that it ig a
very ancient jurction and requires
immediate improvement. No steps
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have been taken to improve or ex-
pand the Egmore Junction at Madras.
They can easily acquire the zoo area
which can be shifted to the Raj
Bhawan, Guindy, Madras. That has
to be done. !

1 am also glad that the Minister had
made a mention about implementing
recommendationg of the Kripalani
Committee to wipe out corruption in
the Railway. Department, he was
thinking of appointing an expert com-
mittee to review the structure of
freight rates on rational bpasis and
also to reconsider the set-up of the
Railway Board.

Now, here they have said that there
ig cleanlinesg in Railway stations. 1
would like to bring it to the rnotic2 of
the hon. Minister and the officials
concerned that as far as railway plat-
forms are concerned, there are lots
of beggarg and loathsome diseased
persong loitering here ang there pes-
teering the passengers. What the
Railway Police ang the BSF have
been doing, I do not know. I hope the
Railway Minister would row take
steps t0 see that beggarg and worst
diseaseq persons without tickets gre
not allowed to enter the platforms
and worry the passengers.

Thank you.

SHRI KHURSHED ALAM KHAN
(Delhi): Sir, at the oufset I must say
that the speech of the hon’ble Minis-
ter reflects some of the assets which
he hag inherited from the previous
Government and we hope that these
will be preserved in letter and gpirit.

Sir, the Railways, -+which is the
largest public gector undertaking,
have stayed out of the red for the
last two years, This is a very credi-
table thing because the financial
position of the railways for the pre-
vious years was not very cheerful,
Therefore, we look forward hope-
fully that the year 1977-78 would
also close with a good profit and this
tradition will be maintaineqg in future °
also. Obviously, this is due to the
fact that all the people concerned in
the public sector undertaking have
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made the contribution and have
given of their best. And it is hoped
that they will continue to give of the1r
best in future also. ‘

There is no doubt that the rail-
ways have come out of the tunnel, as
they say, But really speaking, they
are still not out of the woods and,
therefore, more hard work, more
honest work and more thoughtful
planning will have to be done in
order to achieve the objectives that
we have in view, It is earnestly
hoped that the high level of opera-
ting efficiency and the economies of
operation that we have achieved
durihg the last two years will be
maintained and will be improved,
This is a very important matter and,
in fact, we have to give the highest
priority to this matter.

Sir, the Hon’ble Minister has
taken the decision to unconditionally
reinstate the staff that was dismis-
ed, or whose services were termina-
ted in 1974. Thig is his decision and
I suppose he has taken this decision
in his wisdom, Sir, we woulgd like to
sound one word of caution, that is he
has to ensure that this act will not
erode the discipline which is very
essential for a public sector under-
taking like Railways,

Sir, in recent weeks there have
been a number of sericus and major
accidents. Normally, we read from
the papers that these accidents are
attributable to human error or human
factor. But I suppose this is not the
only reason. There is some other
reasons also, and that is the failure
of the equipment, It is,  therefore,
very necessary to ensure as to how
far the human error is responsible
for these accidents and how far the
fajlure of the equipment and what
are the Railway  authorities are
going to do in future to prevent such
accidents. In my opinion—ang I
hope the hon’ble Minister will also
agree with me—this is a dangerous
trend and has to be prevented in
future.
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Sir, it is a known fact that the
ﬁnanc1a1 structure of the Railways is
out-dated and out-moded. This was
stated at the time of the last budget
also, But we are not aware as to what
action the Railway - Board or the
railway authorities are going to take
about it, In fact, not only the finan-
cial structure but the Railway Act
fitself is out-dated and out-moded
and we need a revised and a new
Railway Act, 1 hope the Railway
Minister will find some ‘time to give
consideration to these suggestions.

We quite agree that there is need
for some financial relief on account
of the various social obligations that
the Railways provide, But it will be
necessary to examine the whole
question of freight and rateg and
then take a decision; otherwise ad
hoc decision will not be a lasting
solution.

Sir, another very important factor
ig the rail-road coordination  parti-
cularly in view of the fact that
highrateq traffic is now being large-
ly diverted to road traffic, Besides,
it is also a known fact that
about 5,000 all-India road
transport permits have been
issued, and this wil] mean that high-
rated traffic will be diverted to roade
and the railways will have to do
something to ensure that “they get
their due share of high-rated traffic.
Otherwise 1 am afraid it will be neces-
sary for them to revise the freight
rates for the ordinary traffic which
will hit the common man.

4 P.M.

2eeX

Sir, apart from the other a’chieve.
ments of the Railways during the last
two years it is a known fact that the
operating efficiency of the railways
has improved from 65 per cent to 90
per cent and thig is a very good achie-
vement, We want our railways to run
on time and we want them to con-
tinue to run on time and I hope it
will ‘be necessary to ensure that this
aspect of the railways gets special
attention and top priority of 21l con-
cerned.
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Sir, another important factor
whih must be kept in view is the
terminal capacity in cities like Delhi,
Bombay and Calcutta. The terminal
facilities which exist at present have
already been outstripped by the re-
quirements and unless immediate
steps are taken for providing addi-
tional terminal facilities, we would
find that the terminal facilities ex-
isting will be choked up and there
will be difficulty in admitting trains
and in the departure of traing on
time,

Sir, another important point which
a number of speakers raised is the
rapid transit system and they all
spoke about Cacutta. The rapid tran-
sit system is necessary not only for
Calcutta but also for Bombay, Delhi
and Madras. The allocation of Rs, 10
crores made for the rapid transit
system in the Plan is most inade-
quate, and I earnestly hope that the
hon. Minister will use his good offices
with the [Planning Commission and
get an adequate allocation for this
purpose. I hope something will be
done about it soon and we should not
allow the underground projects to
go underground for ever,

Sir, I think a number of friends
have stressed the need for workers’
participation at various levels. We
also agree that the scope of workers
participation should be enlarged to
cover more areas and more depart-
ments, but it seems necessary that
workers’ participation should be
linked with some kind of incentive
schemes so that the workers become
more interested in such  participa-
tion and produce really good results.

Sir, as I have said, the railways’
financial position is not still very
comfortable and therefore immediate
steps have to be taken for the re-
casting of the financial structure of
the railways. This is a very important
matter and otherwise it will be really
difficult for this undertaking to be
run on commercial 1lines and Dbe
viable also,
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Another Jimportant factor which
we have to keep in view is the de-
mands of the workers—whatever
may be our decision—regarding pay-
ment of back wages, wages for the
period they were suspended or dis-
charged|, We have also to keep in
view the fact that the Exchequer is
not overburdened or, otherwise you
will have to come forward for in-
crease of freight rates and passenger
fares which we consider are already
quite high and there is no scope for
further increase. .-

Another important factor is plan-
ning in the railways. The planning
may be on a long-term basis and it
should not be confined to five or ten
years, In fact we should formulate
a plan for at least a period of fifteen
vears and implementation withy re-
view on a  year-to-year basis or
whatever period is decided for the
purpose, Sir, all efforts should be
made for levelling of the crosses and
for increasing the productvity,
particularly looking into the cost of
fuel, The cost of fuel consumption
in the Railways is still very high and
something has to be done to control
it because the fuel cost is a very im-
portant factor of the over-all opera-
ting cost.

I would also like to mention that
the recruitment policy of the Rail-
ways needs some reconsideration in
view of the fact that there are cer-
tain communities which are not ‘en-
tirely represented on the Railway
staff and something has to be done to
ensure that they also get their due
share. I am sure the honourable
Minister will look into this matier
and do something about it,

Sir, in the end, I would like to say
that the Railways are our largest
public sector undertaking and I would
hope that this public gsector under-
taking will continue to progress be-
cause our entire progress and the
progress of the country depends upon
our communication gystem, our irans-
port system, and therefore it needs
all the importance, jt needs all the
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priorities and it needs all the con-
:siderations that the Government can
afford to give it.

Thank you, Sir. .

IqEATeR (s o fag ) -
afgw, =g =g 5 faqe § saer &Y

FifT |

SHRI JAGJIT SINGH ANAND
(Punjab): 1 hope you will bear with
ame as you did for the rest of them.

SqaweRsd (&) AR Ta@g)
TIH T q FHATT TT ST T HATAT
20 fame I faT g1

SHRI JAGJIT SINGH ANAND:
TFirstly, I must say that when I heard
.about the announcement made by Mr.
Dandavate in the other House yester-
+day, it was like a whiff of fresh air,
I enust say that this announcement
.showg that he has brought the impact
of his trade union approach to the
new job that he has taken up, and
he needs my congratulations for that.
But I must say that it is not a ques-
tion of going back to 1948 or 1949; he
should kindly go back at least to 1873
"because the category-wise unions—I
mean, the loco running staff unions—
which initiated certain action, had
also roused the working classes to
the bigger action in which he himself
was one of the leaders and about
which he has been kind enough to
say that all those who were dismiss-
and retrenched will be taken back.
This pleases me especially because
last year in January, 1976, honour-
able Mr. Kamlapati Tripathi had
made a partial concession, but under
pressure of the bara sahebs of the
Railway Board he went back on this
concession within two months, in
March, 1976, And there have heen
many people who have been going
from door to door and who have been
under great duress. So this an-
nouncement made by him will be a
very positive factor.
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Then, Sir, I also want to say that
there was the Miabhoy Report and
there were commitmentg made by the
past Ministers that by the 31st Decem-
ber, 1976 the total time for 3 man on
duty in the case of the running staff
will not be peyond 10 hours in any
case. That has not been implement-
ed. Mr, Khursheq Alam Khan was
talking of the achievementg during
this period, and the most laudable
achievement was punctuality. No
doubt, there was some improvement
in punctuality, but the way it was
attained is more important. We know
that the staff wag neither increased
nor given any concessions, nor was
there any improvement made in their
living and working conditions; it was
the chasers who made them do more
work. So 1 would request Mr,
Dandavate to see that it is not that
the horse-beaters gre increased but
the horses that do the job are increas.
ed and they are given goog condi-
tions of work. (Interruption). What
I am saying is that the punctuality
was at the cost of beating of the
workers and by putting more and
more of chasers. I have gone to Kan-
pur and geen how they increased their
working hours from 10 to 24 and
under what conditions are the run-
ning staff working. I must say that
with his trade union backgroung the
Minister should see to it—and I do
hope that he will—that it is not that
the workers are squeezed like this and
punctuality got out of them; punctu-
ality should be under normal condi-
tions.

Here, I also want to say about the
Railway Board, My friend’s gbserva-
tion was that things have been out
of the red for the last two years.
Why were things out of the red in
the Railway Board only for the last
two years? Why had the Rafilway
Board gone on expending and ex-
panding? It started with 3 Members.
Now, there are 5 full Members, 8
Additional Members, 3 temporary,
Additional Members, 30 Directors, 90
Deputy Directors, 379 technicy) staff
and 1,297 non-technical staff All this
has been happening since 1956 and
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the Railways have been going from
bad to worse till the emergency came,
Do we need an emergency to make
these bare sahebs function, wha go
about in saloons? What I am saying
is that I expect a different type of
set-up now.

Now, Sir, I want to say something
about representation also. I happen
to be the President of one small rail-
way union, the Northern Railway
Workers* Union. It is not g recog-
nised union. Firstly their letters
were not answered. Then I
began  writing letters on my
MP pad. There used to be some
response from my honourable iriend
who is no longer ‘here. "He was under
me as a press worker once but when
he began organising later on the All-
India Safai Mazdoor Union and began
running after the “Rising Star” who
fused like an electric bulb, we did
not get replies to letfer despite re-
peated protests. I would request
whenever ap Honourable MP writes
to Minister, the letter should be more
promptly replied but not like the
other way. Shri Qureshi said that
letters woulg be replied, but replies
were not received.

THE VICE-CHAIRMAN
RANBIR SINGH):
wind up.

(SHRI
Please try to

SHRI JAGJIT SINGH ANAND:
Shri Qureshi said letters will be re-
plied but they were not replied by
him, replies prepared by ‘Burra
sahibs’ were sent without applying
mind. 1 have not spoken for three
minutes yet.

THE VICE-CHAIRMAN (SHRI
RANBIR SINGH): You have already
taken five minutes.

SHRI JAGJIT SINGH ANAND: Sir,
now I want to mention some specific
problems regarding a region which
ijs common to me and to the Vice-
Chairman. They started a Flying
Mail. It wag a very good train. Now
it is a dust-gathering mail. They in-
troduced Shan-e-Punjab. The Flying
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Mail goes to Amritsar early in the
morning anq it goes to Ludhiana in
between as Shan-e-Punjab. It comes
back without any sort of safai. It is
full of dust. It comes back gs Flying
Mail. So, Shan-e-Punjab, the pride
of Punjab, the best train, has been
turned into 3 dustagathering train. I
would suggest that the Tata Mail
should go daily from Tatanagar to
Amritsar instead of going once in
four days and that train reaches
Amritsar before 6.00 A.M. and leaves
Amritsar after 7.00 p.m. The, Flying
Mail is not properly cleaned. If this
Golden Temple Express as it ig call-
ed is made a daily train, both the pro-
blems would be solved. Then, Sir, it
is already named “Golden Temple
Express”. It is g very gooq name.
It serves many people from Tatanagar
to Golden Temple, It meets the
Sikhs sentiments. It is a very good
sentiment. That train comes {rom
Jamshedpur and goes to the Golden
Temple. It is a good name, Then,
Sir, about the Rajdhani Express. I
woulg say that whatever train service
facilities you have built up, by scrap-
ping them you are not going to save.
Only you make better utilisation of
them. You should be careful in
future that at the cost of second-class.
passengers you are not going to bring
in such more and more trains, Here
I agree with my friend from the CPI
(M). About the present Rajdhani
Expresg an announcement was made
that instead of stopping it in Delhi,
it will be taken to Chandigarh,, and
then nothing was done about it by his
predecessor., I would request Shri
Dandavate to look into thig to have
more revenue with the same trains
and with no more additional expendi-
ture. Then, Sir, I want to say that
there are certain very gtark anomali-
es. In the past Shri Qureshi, despite
all our efforts, did not send replies,
One small thing, Sir. While convert-
ing into new first-class coaches, they
have not given a proper seat to the
poor attendant who goes from Delhi
to Jammu Tawi. They have reduced
the space to just nine inches—and
they have taken way the extra rexin
seat also where he even cannot sit.
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It is just a commod top. Then, Sir,
chair cars have been introduced on
the Flying Mail, They capn provide
more space. You can go in Flying
Mail fromm Jullunder to Delhi by pay-
ing Rs. 71 and by gathering all the
dust. But you come by the same
chair car by air-conditioned express
and you pay only Rs. 39 because
firstly a foolish decision was taken to
increase the air-condition rate, Now
they reduced it. Now everybody in
the first class is crying that you are
given in Flying Mail the ordinary
Chair seats and you are charging
Rs. 71 and in the Delux Train you
provide for 39 rupees an air-condi-
tioned Chair seat. This also we wrote
to the Minister. Finally, an explana-
tion from the bureaucracy was
sent.

Such a thing causes
injury to the public very
much. I would request that it
may be looked into. Because of

shortage of time the only thing 1
would say is that the Railway Con-

- vention Committee, which had to be

dissolved, was wunanimous that this

Railway Board had to go. They have
said that it is the most powerful
white elephant and ity bureaucrats

do not at all listen to whatever has
been said in Parliament all these
years. 1 would request Mr, Danda-
vate to look into this and take some
early action either through the for-
mation of a new committee or through
some other way to get rid of this
Railway Board which is full of in-
efficiency, corruption and “bara lat-
sahebism”. That is what it is.

" THE VICE-CHAIRMAN (SHRI

RANBIR SINGH): Mr. Lakshmana
Gowda, T hope you will take only
two minutes.

SHRI U. K. LAKSHMANA GOWDA:
Certainly, Thank you for giving me
two minutes even though T had not
given my name. Mr. Vice-Chairman,
Sir, T only want to congratulate my
friend, Mr, Madhu Dandavate who has
taken over as the Railway Minister
and I welcome him. I know that he

s
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had not had any time to look into
the actual railway budget. In the
budget that has been prepareqd in the
short time available to him and pre-
sented to this House, there are many
good features. But there are a lot
many things which are more desir-
able and unfortunately because of
lack of time, I cannot go into these
details, I would just like to mention
one or two points. The first point is
with regard to his decision regard-
ing the workers retrencheq in connec-
tion with the 1974 strike. Certainly
it is a welcome decision. I congratu-
late him on that. But at the same
time, I would like to utter a few
words of warning. Everybody in
this House including congresg mem-
bers today have been saying that
there should be not only reinstate-
ment but reinstatement with back
wages without any consideration to
what the effect is going to be on the
railway finances. I certainly do not
object to reinstatement. I welcome the
decision. Also question of bonus has
to be reviewed. The whole matter
has to be reviewed. But one has to
have definitely some idea of the
effect it is going to have on the rail-
way finances. I do not want my
friend, Mr. Dandavate, to come here
at the time of the next Railway
Budget saying that because of these
things, he had to raise the fares of
second clasg passengers and also the
freight rates on essential commoditi-
es. I only request him to look into
this matter very carefully and to
increase the efficiency of the railways.
Ag my friend, Mr. Khurshed Alam
Khan said, during the last one year
or so, so many truck serviceg have
been introduced and there is such a
heavy competition with the railways
particularly in freight transport. So
one has to be very careful to see what
the railway finances are going to be
in future. So I would caution him
that very careful consideration should
be given to see that efficiency is in-
creased corruption is reduced and
generation of more freight and pas-
senger traffic is done <o that after
providing all these amenities, it will
be possible to see that the railways
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+ do not go into the red but continue to
be one of the important public sec-
tor undertakings which wil] provide

. the exchequer with sufficient finances.
I woulg like also to join my friend,

- Mr. Mulka Govinda Reddy, parti-
cularly with reference to certain
matters which were rteferred to by
him regarding Karnataka. I would
plead for the early completion of the
Hassan-Mangalore railway line which
was taken up several years ago and
work on which is going very slow, A
part of it has been commissioned and
I hope it will be completed this year.
1 would also like to suggest the con-
- tinuance of the broad-gauge railway
line from Miraj right up to Bangalore,
and also the extension of broad-gauge
from Bangalore to Mpysore, With
these words, Sir, 1 once again con-
gratulate my friend, the Railway

" Minister and I hope he will be able
to come to us with more concrete
proposals in future.

Thank you.

SHRI HAMID AL] SCHAMNAD
(Kerala): We also join him in his
sentiments.

PROF. MADHU DANDAVATE: Mr,
Vice-Chairman, Sir, it was indeed a
very pleasant change to find that the
very memberg who were instrument-
al in subjecting the working class to
untold miseries, atrocities, tortures
and imprisonment, have changed over
to the side of the working class and
they have come forward to champion
the cause of the railway workers, I
welcome this new change that has
taken place. But for this change to
be brought about, a political change
had to be brought about in the coun-
try and those in the treasury bench-
es had to be thrown to the opposi-
tion benches. Does not matter, Even
then 5 change has come about. Even
if they, for their own purposes, for
their own limited strategies; side with
the working class, I wilj consider this
to be an important post-emergency
gain in the country. T welcome this
change. Friends, many hon, Mem-

" bers had referred to the position and
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functioning of the Railway Board. I
will have to put the record straight.
While sitting on the other side of
the House—of course in the other
House—many of us had expressed
certain doubts ang suspiciong regard-
ing the functioning of the Railway
Board. And we do not change our
opinion when we change from the op-
position to the treasury benches, But
I would like to examine the entire
issue in depth. Some hon. Members
went to the extent of saying that it
ig the Railway Board members who
try to swallow the Ministers. It de-
pends upon who is the Minister. 1
can assure the tion, Members that
firstly T won’t tolerate or allow them
to gwallow me and if they ever do
it they wil] find it difficult to stomach
me. They will find it 5 gifficult job.
I have checkeq up the constitutional
and legal position on this. I have
found out that no doubt there are
certain deficiencies jn the function-
ing of the Railway Board. But very
often when the Ministers are not able
to deliver the goods, they throw the
baby to the Railway Board and to the
Members of the Railway Board. And
they say: What could we do? I would
like the entire House to understand
as to what is the position of the
Railway Board vis-a-vis the Minis-
ter. I would like to clarify thig point
and put the recorq straight. Here is
the Manual of Office Procedure and
here the position of the Railway
Board hag been made quite clear.
Section 114 of the Manual says:

The Railway Board was first con-
stituted under the Indian Railway
Board Act of 1905 for controlling
the administration of railways in
India. It functiong as a Ministry of
the Government of India and exer-
cises all the powers of the Central
Government in respect of regula-
tion, construction, maintenance and
operation of railways. By virtue
of inclusion of the Financial Com-
migsioner for Railwayg in its con-
stitution the Railway Board also
exercises the full powers of the
Government of India in regard to
the railway expenditure.



a1y Budge: (Railways)

No doubt the powers are very wide.
But at the same time even in this Act
there are a number of lacunae, It
says that the Railway Board has to
function as a Ministry. And when a
Ministry functions, who is the head
of the Ministry? It is no good
denying the fact that even if the
‘Railway Board has to function on the
Ministry, it jg the Railway Minister
‘who is the head. That position should
be absolutely clear. Whenever any
Jpolicy matter comes up or when an
.important issue comes up for decision,
even if the Railway Board has the
‘powers and functiong of the Ministry,
it is ultimately the decision of the
‘Minister that must reign supreme.
His decision is supreme even under
this out-dated Act. But sometimes
.difficulties are created. It is not be-
‘cause of the provision of the Manual
‘or the legal provisions in the Act,
‘but because of the failure of the Mi-
nisters, If I do not look into the
papers, if I function as a mediocre,
if T do not try to understand the
‘financial implications of the problems,
if I do not try to understand the gen-
-uine difficulties of the working classes,
if I do not respond to their legitimate
‘representations, if I do not try to un-
derstand how the resources of the
«country are to be mopped up or how
those resources are to be developed
for the Railways, if I do not do these
‘things, then as a Minister I have to
‘Tely on experts or some Secretary or
some Chairman and such Chairman
or such Secretary will always destroy
a mediocre Minister. That is what
‘has been happening in this country...
(Interruption) I am not casting as-
persian on X or Y. I am only putting
forward the theoretical position. It is
not only in this country. There are
a number of volumes of literature
available on the functioning of Par-
liamentary Democracy all over the
world. Maurice has written a beauti-
ful work which says that whenever a
Minister functioning in any Ministry
refuses to study the problems, who
does not understand the grievances of
the people, who does not iry to study
all the aspects of the problems, then
he hag always to rely on bureaueracy.
It is not that he has no power.
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It is not the bureaucrat that domi-
nates him. He has the freedom. But
if I as the Minister decide to surren-
der my freedom at the feet of the
bureaucrats, whether in the Railway
Board or elsewhere, then it is not the
Members of the Board who are to be
blamed, but it is the Minister who
surrenders his freedom that is to be
blamed. He is to be blamed and I
can give a solemn assurance to this
House that on the day I find that T
have to surrender my freedom to the
bureaucrats in the Ministry. I shall
resolutely come and courageously
come before the House and tender
my resignation as the Railway Mini-
ster of this country. That is the posi-
tion that I would take before this
House. In spite of that, Sir, certain
restructuring of the Board is necess-
ary. 1 have repeatedly said that and
it is not only I who hag said that, but,
Sir, you will be happy to note that
the Administrative Reforms Commis-
sion that was set up—again it was
set up not by our Government, but it
was the legacy of the old Government
~—has said that. And, Sir, in the Ad~
ministrative Reforms Commission that
wag set up, not only the members of
the then ruling party were there, but
eminent memberg like Shri H,L V.
Kamath were also functioning as
members of the Commission.

SHRI KALP NATH RA7 (Uttar Pra-
desh): The Prime Minister also.

PROF. MADHU DANDAVATE: Yes,
fortunately. I am very proud to say
that the person who holds the position
of Prime Minister in this country now
was heading that Commission, that
Administrative Reforms Commission
at that time and that Administrative
Reforms Commission has come for-
ward with a very valuable document
in which there is a chapter on the
functioning of the Railway Board. We
would like to go through it and we
would like to take the suggestions
from the trade union organisations
also and we would also respond to the
suggestions made by the members of
the Opposition. As far as the func-
tioning of the Ministry is concerned,
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1 am least concerned with my position
in the Janta Party and I do not
function merely as & member of the
Janta Party. Even if consiructive
suggestions and proposals are made
by many membesrs, of the Opposition,
I would be willing to accept those
suggestions and proposals and it is
only on this basis that parliamentary
democracy 1n this country functions
and can function. Thatis why 1 say
that we would examine the
entire problem. But, for that,
I need not cast any as-
persions on any individual Members
of the Railway Board. Sir, when the
Members in hoth the Houses make
allegations against each other, we
have the opportunity to answer those
allegations. But very often what is
done by the Ministers ig that if they
fail in their policies, if they fail in
their ministerial tasks, if they fail in
the implementation of their policies,
they find some scapegoats and they
find such scapegoats in the Secretaries
and other members of the staff be-
cause these people have no right to
come before the House and put for-
ward their points of view. So, when-
ever I fail, I shall never put the blame
on my officers, but I shall take the
blame on myself and for that even
if the House wants to punish me, I
shal] face that punishment and I will
not make the members of the staff
the scapegoats because they have no
opportunity to come to the House and
they cannot issue any gtatements. But
as far as we are concerned, we have
the fullest freedom and even as far
as the Minister is concerned, he has
the fullest freedom and, therefore,
there is no question of his being sw-
allowed by anyone.

Then, Sir, an honourable Member
said: “Do not try to become the pri-
soner of the Railway Board; but try
to make the Railway Board your own
prisoner.”. Sir, my concept of free-
dom is that I will not surrender ‘my
freedom and I will not be anybody’s
prisoner and, similarly, 1 will not ask
anyone to be my prisoner because
freedom must not be for one, but
must be for everyone. Therefore, that
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conecpt of unilateral freedom is not
acceptable to me at all. Neither shall.
I be anybody’s prisoner nor shall I
ask anyone to become my prisoner.
It is the policy that has to be imple-
mented and that policy is to be direct-
ed by you Members of this House and
the Members of the Lok Sabha and
I will be purely guided by the con-
structive proposals and suggestions
made by you all. Therefore, I would
like to make a solemn assurance that
we will examine in depth these ques-
tions on the basig of the recommenda-
tiong of the Administrative Reforms
Commission, on the basis of the sug-
gestions made. by the various trade
union grganisations, on the basis of
the suggestiong made by the Railway-
men’s Federations and also on the
basis of the suggestions that have
been made by some of the other
trade union organisations. We will
try to examine the problem in depth
angd try to find out whether there is
any necessity for restructuring the
entire Railway Board and we will
take it up in right earnest.

Sir, there is another aspect to which
I may be able to make a categorical
reference now. There are many fri-
ends who talk about the demands of
the railway workers. Some wanted
Uus to make a declaration here and
now that bonus is granted; some want-
ed us to declare here and now that
the workers will be treated as indus—
trial - warkers; some wanted us to de-
clare here and now that all the pre-
vious demands that have been made
by the All-India Railwaymen’s Fede-
ration and others would be accepted in
toto. Sir, I am glad that Mr. Kalyan
Roy, who took a very radical position,
a radical stand, even he had the court-
esy to say that the Minister had very
little time and he was prepared to
accept it. I am saying this not be-
cause T have come to this side of the
House. I would like to make the
position clear and let there be no
confusion., The National Co-ordina-
tion Committee for the Railwaymen’s
Strike which was set up put forward
a six-point programme, a charter of
demands, which included  bonus,
which included the demand for the
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recognition of the railway wecrkers as
industrial workers, the  demand for
job evaluation and a number of other
problems and so on and when the
question came up at the time the
Wwhole thing culminated in the gtrike,
the leader 'of the Committee had made
it explicitly clear that these demands
were also negotiable.

It is not that we are now saying
s0. You can check up all the papers
during the railway struggle any you
will find that even when we were
embarking upon a massive railway
struggle we had made it clear to the
then Railway Minister that all these
demands are negotiable in the sense
that if you accept them in principle
the implementation can be deferred.
Some sort of interim relief can be
given to the wrokers. After all, the
railway workers have to look to the
strength of the Railways. Mr. Madhu
Limaye had written 5 letter to Prime
Minister, Smt. Indira Gandhi. Mr.
‘George Fernandes had written a letter
to Mr. L. N. Mishra, the then Railway
Minister, and made it clear that these
demands were negotiable in the sense
that we were prepared to see that
they were accepted in principle and
that as far as the implementation is
concerned, because of the state of eco-
nomy of the country, we will not in-
sist on the implementation of all of
them. Now the problem has been
made more complicated. Did those
friendg on the other side who insist
that here and now declare the bonus,
‘take note of ‘the fact that when we
were behind the bars for 19 months,
they not only stopped the implemen-
tation of the policies which they were
propounding but under the directive
of the former Prime Minister of the
country they reversed even the ac-
cepted bonus policy of 833 per cent?
They reversed the entire policy. They
linked up bonus with productivity.
They said that it was not possible to
grant bonus where there was not pro-
fit at all. They completely reversed
that policy. They brought in legis-
Jation. So, before we imp'ement our
bonus policy, first we will have to re-
verse the bonus policy that has been
introduced by them. They have made
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a complete mess of the national bonus
policy by introducing complete rever-
sal of the old policy. It is not merely
a question of bonus policy. Now it is
a question of bonus policy over the
entire country. Therefore, we will
have to go into the entire problem in
depth. We will have to git with the
representatives of trade union orga-
nisations, we will have to sit with the
representatives of the various sections,
and I have complete confidence that
we will be able to arrive at some sort
of a viable conclusion with the help of
which we will see that the economy
of the country flourishes and at the
same time we will be able to give
the benefit to the working class. Now,
this is the attitude that we are going
to take.

Friends, so many problems have
been raised. I have 'been told that it
1s a welcome step that all the emplo-
yees who have been victimised during
the 1974 struggle will be taken bhack.
Seniority will be retained. Break in
service will be condoned. Every-
thing will be completed in a time-
bound phase, six weeks. That is what
I declared in_the other House yester-
day. And I wish to repeat it here
also, because what happens is the
Minister makes an assurance and the
implementation machinery is lacking
about the time-bound character of the
implementation. And, therefore, im-
mediately after the presentation of
the Budget in the other House I had
a meeting with the members of the
Railway Board—the Chairman of the
Railway Board was a'so present—and
I discussed with them the question as
to what is the time that is required
for complete implementation of that
policy. I told them that I would not
give them the time myself, but that
they must state, keeping in view the
administrative difficulties, as to what
ig the time that should be fixed up.
1 was told that from the administra-
tive point of view the entire problem
of victimisation may be tackled with
in six weeks. Next day I announced
in the other House that within six
weeks the entire problem would be
so'ved. And I can assure this House
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that after the announcement that I
have made on the floor of the other
House, when six weeks’ period is com-
pleted, after that you will not find
even a single victimised worker of
1974 out of work. All of them will
be rehabilitated. ..

(Interruptions)

Many other problems have been
raised, The first task js to tackle the
problems of the working class. There-
fore, if other problems have to be
tackied, there must be a little elbow
room. We will git with all of you.
Nothing will be done in a unilateral
way. We will consult the trade unions.
As far as the working clasg is con-
cerned, a new scheme has to be put
through. It is no merely through the
co-operation of Ministers, not
merely the co-operation of the Rail-
way Board, but what is required is
the co-operation of the working class
and the respective trade union orga-
nisations.

I can assure the House that all ihe
relevant problems will be tackled with
full co-operation and consultation of
the trade unions and they will be
settleq amicably. That is the approach
that I would like to iake.

A number of problems regarding
the construction of lines have been
made. I do no want to go into the
regorous details of each and every
fine. In fact, I have taken the charge
only two days back. If I try to utter
even the name of some nf the con-
struction lines, I may be wrong geu-
graphically, though 1 may be right
politically. Therefore, I do not ven-
ture into giving false promises. I want
to make a general statement. All the
constructions of new lines, especially
in the backward areas, where the
surveys have been completed, will be
expedited. We will try to expedite
the matter. Wherever resources are
lacking, we will try t> provide resour-
ces. We will discuss the problems.
It will be our constant endeavour to
see, especially in the backward
regions, that we push forward the
construction of new lines. It is my
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constant endeavour to see that im
this country, the regional economic
imbalance between the rural areas
ang urban greas are removed. Neces-
sary infra-structure for development.
has to be built up and this infra-
stiucture can be provided only by

the Railways. That is why, in
the other House, 1 have been.
i.nsisting for yearg together that if

the backward regions are to be ecc-
nomically developed, i1t is necessary
that priority must bhe given to the
construction of the infra-structure in.
the form of railways and rest assure
that it will be my constant endeavour
1o see that these lines are constructed:
without any partiality ang without
any biag for any province or State
By way of clarification, I may say this..
Some remark has been made that pru-
bably when I am tbinking in terms
of the development of the West Coast
Railway, 1 am adopting a parochial
attitude. 1 wish to make it very clear
that the West Coast Konkan Railway
which is sought ts be built up has
been on the anvil for a long time, It.
is not a railway line for one parti-
cular State. It wiil sfart from Maha-
rashtra. It will go through Goa. It
will pasg through Mysore Stete and
go to Kerala. It will go to Cape Cam-
orin which is a part and parcel of
Tamil Nadu., Therefore, there is no
instrument other than the West Coast
Railway through which we can bring
about the spirit of integration in the.
entire Southern regicn and in the
country. Thig is ons aspect which:
has to be borne in mind. I never
talk in terms of the problems and
gains of one particular State, even if
I come from that State. Some of the
newspapers have reported today that
I have said that this West Cozst Rail=-
way will run through all the States,
but it will not toucia the State from
which I come., 1 come from Konkan .
area. The entire line is called as
Konkan Railway Line. I think it was
because of reporting. I had said that
it would touch not only .he place from
which I come, it would touch all the
States I had mentioned. I would like
to make that correction because it is
a distortion of the statement that I
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had made. There are other lines to
which referenceg have been made by
our friends from Bengal Bihar, Mad-
hya Pradesh, etc. There have been
memoranda algo. You can rest assured
that we will look in to the problems
whether it is Tamil Nadu or Kerala
or Bengal or Bihar. We will judge
all the problems on merit. Wher-
ever surveys have been cimpleted, it
will be our endeavour tc see that we
mop up the necessary resources and
construct the lines.

There has been a lot of reference to
corruptiop. Certain  booklets hava
been circulated zlong with the budget
papers. It is quite clear that chese
documents were prepared before we
took over or even before the declara-
tion of the results. I do not know.
I do not own the responsibilty for
every statement in the booklets ot
documents that have been circulated.
Someone rightly said that I am carry-
ing the baby which has been produced
by someone else. It is factually cor-
rect that someone produced the baky
and I am carrying it. Even while
carrying somebody elses baby, T
tried to twist the arm of the baby
which could have probably hit the
working class. I have seen to it that
the baby is not able to play any mis-
chief. Once that is done, the basis
for the future would be laid.

One hon. Member went to the ex-
tent of saying that if we grant the
various demands of the railwaymen
and there ig a greater burden thrown
on the society and the finances of the
Raglways,, probavbly we may come
forward in fthe coming budget with
certain proposals and try to increase
the fair. He wants me to declare that
there will be no increase in the fare
at all. If even stupidly I declare
that, some other Member from the
Opposition side will raise a privilege
issue against me right tomorrow. If
I were on the other side, I would
have certainly raised that. I am
throwing a hint. But he will not be
using it because I would not commit
that breach of privilege by saying
what I am likely to do in the next
Budget. Tt will be g breach of
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privilege and, therefore, I do not want .
to make any commitment for the
future. But we will take into account _
all the suggestions that have been..
made over here.

Sir, there has been a reference to
corruption. On corruption, there has -
been voluminous material in this
country. On Railways also, there is
considerable material. Acharya Kri-
palani was heading a committee on
corruption and all the parties had
co-operated with that committee. No
partisan dimension was projected in
that particular committee. And the
findings of the Acharya Kripalani Rail~
way Curruption Committee are a
wonderful document. I will carefully
go through it. I will discuss also
some of tuie problems with Acharya
Kripalani himself Fortunately, he
ig available with us for some sort of
consultation. Therefore, we will con-
cult prominent citizens, we will con-
sulty various agencies and we will try
to set the things right. There have
been a number of committees that
have been set up and I want to tell
the House that some of the committe-
es have been born out of a desire
to be a patronage to individuals. If
some persons have lost in elections,
they have to be rehabilitated there
Unfortunately in our country, very
often some of the jobs have really
become the jobg of rehabilitation
compensation, We wil] not like to
follow that practice at all and we will
examine all the committees. If we
find that certain committees have
been createq only to project certain
individuals or give patronage to them
or to rehabilitate them when they
have been politically uprooted, such
committees wil] be completely wound
up. We do not want to carry on with
such committees. Probably, it might
inconvenience the Members of my
Party, it might inconvenience the
Memberg of the opposition party. But
I will not be guided by the fact
whether it affects the Members of
the Janata Party or it affects the
Members of the Opposition, I must
see to it that in the eyes of the public,
our picture must be very clear. And::
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with that perspective, we will review
and re-examine the committeeg that
have been formed in the past. And if
we come to the conclusion that cer-
tain committees are useless—I found
that certain committees thave been
created with the same type of Mem-
bers appearing and obxiously, to re-
habilitate them, these committees
have been created—such committees
will be scrapped. I give you that as-
surance. | do not want to take much
of your time,

SHR] KALYAN ROY: What about
the under-ground railway system?

PROF. MADHU DANDAVATE. 1
am coming to that. As far as all
those trade union problemg are con-
cerned, I have said that we will ex-
amine them in depth in consultation
with the trade uniong and arrive at
the necessary conclusions. And those
trade unions wil] also include not
only the recognised federations but
we have also 10 take info account the
viewg of the other labour organisa-
tions.

Friends, repeatedly we are told and
I am happy that it has not been re-
peated here and within the two days,
when I tried to examine the working
of the Railway administration. I found
that there is a lot of centralisation,
And here, some Memberg have also
referred to that. They saiq that there
must be rapport between the Minis-
ter ang the individual person who is
aggrieved. I want the House to
understand that there might be lakhs
and lakhs of people or thousands wof
people who feel =agrieved. Some
might be industrial workers, some
migiit be passengers, some might be
coming for appointment in the rail-
ways and some might have grievances
regarding transfers. For all of them,
if the individual caseg are to be at-
tended to by the Minister, it ig very
likely that if a man comes through gz
right channel and an influential per-
son, probably, his case might be set-
tled when others who have po in-
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fluence with the influential personali-
tieg will go completely neglected,
And, therefore, I will respect no doubt
the communicationg sent by all the
MPs, all the trade union organisa-
tions, but it will be my constructive
suggestion to all the MPs and all the
trade unions that it is better that
all the caseg of injustice rather being
taken up through  individuals,
whether they are MPs or MLAs, if
they come through the respective
trade union organisations and passen-
ger associations and if institutionalisa-
tion of all these grievances ig tmade,
it is easier for us to function. And
it is on that level that I will try to
function so that I myself will pot re-
main amenable to varioug influences.
That is the perspective in which the
Administration will try to function.
Sir, I am thankful to Members on
both sides of the House who, without
inducting any bitterness in the debate,
have made a number of constructive
proposals and suggestions. I especi-
ally thank the last gpeaker and the
one before him who lhave stressed
the necessity of building wup the
finances of the railways and augment-
ing the production of the railways.
On this point I may assure them that
since in my very first speech, namely,
the Budget speech; I have given the
railway workers an assurance that
injustice in the form of victimisation
is going to be ended, I have now the
moral authority to go to the railway
workerg and tell them that I have
done my job ang it is now for them
to do their job, namely, to improve
discipline, improve production and
improve efficiency ang with that
particular 'moral tone, I am confident
that through trade union organisa-
tions and even through individual ap-
peals I will be able to tel] the workerg
to augment the resources,

- ~

1 have already sent one general ap-
peal to all the railwaymen the key-
note of wiich is: 1 have responded
to your demand which could not be
considered for the last three years. I
may tell you that the former Labour
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Minister of the Government of India
rang me up and said that for the jast
three years he was trying to see that
all these retrencheq workerg were re-
instated but could not succeed because
there were a number of difficulties.
He gaid that he wag happy that 1 had
done it today. Therefore, with that
achievement 1 will be able to appeal
to the workers that they must aug-
ment the resources, improve produc-
tion, improve efficiency and the per-
formance should be far better. It
does not depeng upon the emergency.
Thug in the coming year we are go-
ing to establish that even without
the imposition of emergency in the
<ountry but with the willing co-ope-
ration of the workers in this country
and by holding consultations with the
trade unions, efficiency and discipline
and the strength of the railways can
be improved., That will be the task
and objective with which 1 will try
to function, -

THE BUDGET (GENERAL) 1977-78
—General Discussion

THE VICE-CHAIRMAN (SHRI
RANBIP. SINGH): We shall now
take up the General Discussion un
‘the General Budget, Mr, Kureel.

R W W IF Ao
(ST w_w ) : SgEvTEHEr g A
a9 FT AEE 3, T TO g I
T IR FF W fAER
X I W@ g § s 98 i
FME T | FWOT S AT qET AT qoE
TR IF 9T TH TS FF THA |

foog o Q1T el @7 qeE §
qrT # gaag  feamr wgar § 5 98
WaT TR ST T & ag ARy w7
Far § oY yeatas Arefeaie
qfed ¥ U 2 1 QA S-SR
aafa® Fr 4FL,  gRIA BIA-gEY
FASTEl & ¥ F g @00 F A
womge T § ag fed W aw
37 RS—5.
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TAFTLE TFA § 1 9% F w4
JEET § AR gy qIT 9% 4T 347 Argan
i mE S v A W
Y aifafedi A FwEEr ag 8,
WA AT i A FEEr wgy
2 o aF 7 S owew ¥ e
@ AR AN e H I3 gu k.. .-
SHRI PRANAB MUKHERJEE
(West Bengal): Sir, the Finance

Minister is not here, He should be
here.

THE VICE-CHAIRMAN  (SHRI
RANBIR SINGH): The Finance Mi-
nister is busy in the other House,

¥ At (o ag dwad) : w2
AT R AA T FH AT E | 7
T el ¥ " S ) ]

ot REE fOA I qfer
wrgi fafree 31 §) 781, v fafaee 3
F1 7gi g1 A1ge 1 F% o fafaex
agi Wi A § ) ¥ WA Aw g
SAAT qEl & AN S W ¥ aed
q, wUE A TF @ ;M faR wed
q gl & TEW O dEr e
F g F wfew 31 g Fww 19
e & Brw & adad ww foR
g1 & ey B ar A FA SEar
g1 9@ WA fegEam B gAE
frar 2, WY & ae gA™ feamaat
1 fergam ¥ wivw fram ) Sy sra
qea ¥ frg 2 faraal &) fegwme
¥ w faar 7 ag FW F% qEl
T8 S gt Ay 1 iRy W
frerr HR QST F, FTITERK B
wf ¢ sfgFre far | st @i
q 373 0 qfeac Ty .

% g1 aTgar g fF FawiR arft
¥ fro, wegee Fe ¥ foag, ASFE
ges ¥ fag o aifed & o v
w9t ?



